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go about it. The question is, I do not know what his engagement in the Lok
Sabha is.

SHRI JASWANT SINGH: I will communicate this to the Union
Home Minister. In fact, if you can give me a little flexibility, it can be
between 3 and 4.30 P.M. There are other issues which can be taken up.
Between 3 and 4.30 P.M., we will have a statement from the Home Minister,
after he has obtained whatever information he can from the Government of
Karnataka. He will come with whatever information he is able to obtain from
the Government of Karnataka, and certainly, the hon. Members can seek
clarifications.

SHRI B.P. SINGHAL: Sir, you have given your ruling. But when
the king has died just now, I can postpone my mourning till tomorrow! It is
just like that.

MR. CHAIRMAN: As a matter of fact, hon. Members the concern
has been shown by all sections of the House even just now and the concern
must have reached Bangalore through the wire. There is no doubt about it.
When the Leader of the House and the Leader of the Opposition speak, all
parties speak, and it means the concern of the House. Procedurally, we can
express much better. Now, the right of the Member to raise a Calling
Attention Motion should also be allowed. During the whole Session, we could
not have many. Shri Gurudas Das Gupta.

CALLING ATTENTION TO MATTER OF URGENT PUBLIC
IMPORTANCE

Situation arising out of mounting non-performing assets of banks

SHRI GURUDAS DAS GUPTA (West Bengal): Sir, through this
Calling Attention Notice, I call the attention of the hon. Minister of Finance to
the situation arising out of the mounting non-performing assets (NPAs) of
many of the public sector banks and the need for urgent steps for restoration
of the health of such banks.

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Mr.
Chairman, Sir, asset classification and income recognition norms were
initially — applied to banking sector in 1992 and banks started asset
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classification and identification of NPAs on objective basis of defaults/record
of recovery from 1992-93. After stabilization of identification norms and
accounting of NPAs with concerted efforts over the period, the NPAs have
been coming down in percentage terms. In percentage terms, gross NPAs
which were 17.84 per cent of the total advances as on 31.3.1997 have fallen
to 15.89 per cent of total advances as on 31.3.1999. However, in absolute
terms, the net NPAs of public sector banks have increased from Rs. 20285
crore as on 31.3.1997 to Rs. 24211 crore as on 31.3.1999, while declining as
a percentage of net advances from 9.18 per cent to 8.13 per cent during the
same period.

There are a number of factors for an asset turning into non-
performing. Some are internal, namely, wrong selection of project, deficient
credit appraisal, managerial inefficiency, lack of supervision by banks/FIs,
lack of adequate, timely and continued support by the lending institutions and
in some cases diversion and misutilisation of funds by the borrowers.
However, a number of NPAs arise on account of external factors such as
changes in policies, changes in technology rendering some products obsolete
and some processes relatively costly, environmental concerns leading to
decisions of Courts on relocation of industrial units and industry level factors
such as cyclical downturn in some sectors.

Having regard to the variety of reasons that had led to NPAs, the
RBI and the Government as well as public sector banks have taken a number
of steps not only to check the fresh incidence of NPAs but also to ensure the
recovery of NPAs. The steps taken by the Reserve Bank of India,
Government of India and the public sector banks include the preparation of
documents of loan recovery policy, reduction through negotiated settlement
ensuring maximum recovery at minimum cost, strengthening the Debt
Recovery Tribunal mechanism, setting up of settlement advisory committee
and focusing on recoveries by setting up recovery cells at Head Offices.

In order to strengthen the Debt Recovery mechanism an Ordinance
has been promulgated on 17.1.2000 to amend the Recovery of Debts due to
Banks and Financial Institutions Act, 1993. I may add, as the Secretary-
General has said, that this has been passed by the other House and will be
coming before this House. The Ordinance provides, inter alia, for set-off and
counter claims, measures for prevention of alienation of property,
appointment of receivers and commissioners by the Tribunals, appointment of
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more than one recovery officer, and empowering the Tribunals to distribute
the sale proceeds among secured creditors in accordance with the provisions
of the Companies Act, 1956. In addition to DRTs and DRATS, which have
either been set up or at an advanced stage of being set up, I propose to set up
4 more DRTs in Mumbai and one each in Calcutta, Delhi and Chennai.

Sharing of credit-related information on borrowers and potential
borrowers is an input to improvement in credit decisions. A Credit
Information Bureau to facilitate this is being set up.

Banks as financial intermediaries are in a business activity that
necessarily involves risks. The attempt has been, and must continue to be, to
put in place systems that minimize risk, promote and create productive assets
and increase profitability and viability of banks. Government is fully
committed to providing credit support for agriculture, industry and business,
while fully ensuring the soundness of financial system and good health of
banks.

SHRI RAGHAVIJI (Madhya Pradesh): Sir, I am on a point of order.
...(Interruptions)... KIS W, T Uh Wrgc TP 3T} B 3T W@qﬁGﬂ
P JAYYOT )X 989 BT 2, SOH I8 fawg oft wnfirer €1 59 arefar Repasy
3T ST BT 3T1SI¥ 31 Gl & AR ABTH §RT I8 T (4l b By H g1k T
B T &l

MR. CHAIRMAN: Hon. Member, this Calling Attention has been
admitted. Are you questioning the right of the Chairman for admitting the
question? Why are you raising it? ...(Interruptions)... Mr. Gurudas Das

Gupta, please continue. ...(Interruptions)... It is not a matter to be raised now.
That you can say when your turn comes.

SHRI GURUDAS DAS GUPTA (West Bengal): Sir, 1 must
profusely thank you for allowing me to raise the last Calling Attention of my

Parliamentary career in Rajya Sabha. ...(Interruptions)... I am saying in Rajya
Sabha.

Sir, the essential point is, I am constrained to say that my good
friend, Mr. Yashwant Sinha, with whom I have worked in a number of
Parliamentary Committees, including the last Parliamentary Committee on
Securities Scam, is making an under-statement. I refrain myself from using a
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superlative term at the end of my tenure. Sir, it is an under-statement. So far
as the figure that he has given regarding the NPAs, is concerned, it is
completely an under-statement. I have with me a full list of the defaulters in
the country, who have defaulted in the payment of the banks. I seek your kind
permission to authenticate the same and place it on the Table of the House. If
you kindly permit me, 1 will place it. I have also with me a list of a hundred
leading defaulters in the country. Sir, I am in possession of the facts,
indisputable facts, so far as the total NPAs (non-performing assets) of the
public sector banks are concerned. The figure regarding the total NPAs of the
banks in the country is Rs.58,000 crores, according to the Government's
calculation. It is Rs.58,000 crores. ...(Interruptions)... Even that is also an
under-statement, Rs.58,000 crores.

SHRI N.K.P. SALVE (Maharashtra): On which date?

SHRI GURUDAS DAS GUPTA: As on 31st March of the last year.
And if we include the position of the last year, i.e. 31st December, 1999, it
would be more. ._ That is an under-statement. The figure concerning the non-
performing assets of the banks in the country is in the range of one lakh
crores of rupees because the Government figure does not include the interest
during the period when this sum is to be recovered. The interest calculation is
not made from the date when that particular amount is declared to be a bad
debt. If you take into consideration the total payment on account of interest
till date, then it is around one lakh crores of rupees in the country. If T go by
the figure given by the Government, i.e. Rs.58,000 crores—which is the
figure of the Reserve Bank, which the hon. Minister holds back from the
House—I am constrained to say that out of Rs.58,000 crores, the default of
the private corporate sector—Sir, please look at the crux of the matter—is
Rs.35,000 crores which makes me come to the conclusion that it is precisely
the big corporate sector which is responsible for the looting of public money
in the country.

It is a big corporate sector. I have the names with me. I shall
disclose some of the names much to the discomfort of not only Shri
Yashwant Sinhaji, but also to the discomfort of the Governments which had
been in power earlier. And I am privileged by the...(Interruptions)... Sir, I am
privileged by the presence of the Leader of the Opposition who had been, at a
point of time, leading the Ministry of Finance in this country. He had himself
been the initiator of the new economic policy which is now being carried
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forward with a greater vengeance by the present Government. Sir, the
question is: what is the economic scenario? Please understand this. I wish the
Members of the Government and the Members of the leading combination
understand the climate. The climate is such that in one year, the NPAs have
increased by Rs. 6000 crores. The hon. Minister has not shared that
information. In one single year, the NPAs have increased by Rs. 6000 crores.
This is the estimate given by the Reserve Bank of India. Sir, what is the
economic climate? The economic policies, like the policy of liberalisation, the
policy of globalisation and the policy of privatisation, have been let loose by
the Government. Where will all these policies take the country to? It is for the
protagonists of Swadishi, within the rank of the ruling combination, to kindly
understand the severity of the crisis. It is for them to take up the battle within
their party, as we are taking it up on the floor of the House. Sir, the position is
such that the NPAs are on the rise. ...(Interruptions)... No; I am not inciting
you to fight any policy. I am only trying to draw the attention of the...
(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): We will not fight like
the CPI (M) and the CPLI. ...(Interruptions)...

SHRI GURUDAS DAS GUPTA: It is a family affair and we can
take care of it. ...(Interruptions)... We can take care of it, without any outside
intervention. ...(Interruptions)...

SHRI NARENDRA MOHAN (Uttar Pradesh): You better join the
BJP.

SHRI GURUDAS DAS GUPTA: Do you want the people to be so
opportunistic as to go to a party for a ticket? ...(Interruptions)... Don't believe
that people are of the same colour in this country. ...(Interruptions)... Don't
believe that is the greed of every individual in this country. Anyway, the
question is : What is the economic scenario? The economic scenario is that
the NPAs of the banks are on the rise. It is around Rs. 6000 crores a year. The
provident fund default is on the rise. During the last several years, there has
been an increase in the provident fund default by the big corporate companies
by not less than Rs. 100 crores. That is also an underestimate because our
papers, our accounting procedure and our administration is too incapable and
unscientific to give us the correct information. Sir, the income-tax default is
on the rise in the country. Just look at the scenario. Sir, we are confronted
with increasing diversion of funds by the corporate sector
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from the productive sector to the secondary market. Sir, there was a survey
done by the Reserve Bank of India regarding the profitability of hundred
leading companies of the country. It has shown that the profit had increased
by less than one per cent, and that too because of the increase in the income
of these corporates from the other sector, that is, from the secondary market
speculation. Sir, therefore, the fact is that, people are diverting money from
the productive sector to the speculative sector, much to the detriment of the
national economic interest. Why am I raising this issue? I am not raising this
issue as a routine matter, but because the national resources, the bank
resources, the workers money and the Government's revenue is being looted
through the route of income tax default. And the productive sector is being
starved by diverting funds from the productive sector to the speculative
sector.

This is the scenario, which explains the prolonged economic
recession in the country. Despite the promises that the Finance Minister had
to make while presenting the Budget, it is an admitted truth that the country
is going through a process of prolonged recession. One of the reasons for the
prolonged recession is the culture of default, the religion of default, the
philosophy of default. Today, looting the public finance has become the most
legitimate profession in the country. Looting the public money has become
the most legitimate profession in the country. ...(Interruptions) don't blame
you singly. I blame the Governments that were in power. I
blame the protagonists of liberalisation and privatisation I blame the way in
which this policy is being carried forward. The corporate sector is being
given to understand that because of liberalisation they can do whatever they
like, even if it is detrimental to the national interest. The position is this. The
public sector banks have come under focus because of the calumny that has
been unleashed after the publication of the Verma Committee report. The
public sector banks have come under focus because of the report that has
been published by the study team set up by the CII, which said that the four
leading so-called sick banks must be liquidated. It has been subsequently
found that those who had been speaking for banking norms, the authors of
the report, were themselves defaulters in the payment of bank loans. The
defaulters are coming forward with the remedy of closure so that the
defaulters need not pay back the money. This is the tragedy of India. This is
the tragedy of the policy that is being pursued. The nationalised banks are in
focus because of the statement that the hon. Minister had made while
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presenting the Budget. Privatisation of the nationalised banks is on the
agenda. In the name of strengthening the so-called weak banks,
re-organisation is the agenda. In the name of a remedy, voluntary retirement
scheme is sought to be imposed on the employees. The situation is this. If
anybody is to be blamed for the weakness of the banks, we have to blame the
Government and its policy, its weak-kneed policy, its inability to enforce
measures for the realisation of the debt. I also blame squarely the Parliament
for its inability to force the Government to take measures. We have been
forcing the Government on many issues to take measures. The Parliament has
also to be blamed for its failure to force the Government to bring about a
legislation for the realisation of the amount which has been defaulted by big
corporate sector companies of the country. In view of the defaults, what is the
situation? In view of the defaults, the situation is that everybody is getting
away with the default which he is making.

MR. CHAIRMAN: It is already time.

SHRI GURUDAS DAS GUPTA: Sir, I will take a little more time. I
seek your indulgence.

Sir, the point is this. It is because of the mounting increase in the
volume of non-performing assets that the capital adequacy of the banks is
getting affected and it is because the capital adequacy norms are being
affected by the mounting increase in the NPA that the Government seeks to
take the just opposite decision. Instead of announcing a rigorous decision for
realisation of the non-performing assets, the Government would like to say
that the workers must go away because they belong to a bank where the
non-performing assets are high. Instead of taking rigorous legislative
measures for the realisation of the loan, the Government looks for virtual
liquidation of the banks through the route of merger. Therefore, the crux of
the issue is how to stop the loot of public money.

The Government is really shy of taking important decisions. How do
I say that the Government is responsible? Not only the earlier Government
but also the Government that is ruling the country now, is responsible. Why
can the list of defaulters not be disclosed? I am having the list of defaulters
with me. I seek your indulgence to lay it on the Table. Why can the list of
defaulters not be published? Does the secrecy law stand in the way? The hon.
Finance Minister- speaking of the right of depositors - will give the same
right to the defaulters, as should be given to the genuine
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depositors. Ingenuine defaulters take refuge under the cover of secrecy law to
cover up their misappropriation. Secrecy law is there to protect the defaulters.
Why can the Government not modify the law? Let there be a modification.
The names of genuine clients can be kept secret. But those who default in the
payment of loans; his or her name should be published. That is essentially the
first and the most effective step to tear off the cover of respectability of many
of the political patrons, of this group of crooks, who are ruining the economy.
Let us tear off the mask of secrecy. Let the country know who are the
defaulters. Why can't it be done? Dr. Manmohan Singh did not agree to my
proposal. Mr. Yashwant Sinha does not agree to this proposal. There is a
unique commonness in the programme and policy of the Government,
although manned by divergent political parties. The corporate interests have
been protected, but the interests of genuine depositors of the country, who
have to suffer, have not been protected. The employees of United Bank had to
suffer because somebody did not pay back the loan; because he had a patron
in the corridor of power. The Indian Banks had to suffer because it is the
political leaders who looted the Indian Bank in Tamil Nadu. It is the political
leaders who looted the Bank. The employees of United Commercial Bank had
to suffer because somebody from the ruling party suggested that this man
should be given money. How can they do it? They can do it because political
persons are appointed on the Board of the Bank. Chaturvediji, kindly
remember, we worked together in the Parliamentary Committee on security
scam. It was one of the recommendations we had made unanimously - an all-
Party recommendation but it was thrown into the bin. We had recommended
that the names of defaulters should be disclosed. Why could it not be done?
What stands in the way? Secrecy for thieves! Let there be secrecy for genuine
defaulters. Therefore, Sir, the most important thing the Government should
consider is, question of tearing off the right of secrecy of a man or a group of
persons who have defaulted in the repayment of a bank loan. Secondly, Sir, I
would like to know why a default in the repayment of bank loans cannot be
made a criminal offence? It is a civil offence now, Sir. Why can't this be
treated as a case of cheating? Let it be under the Cr.PC. Let it be taken up as a
case of cheating. Why is it treated as a civil offence? Since it is not treated as
a criminal offence, the courts of our country are generous in giving stay
orders, one after another. The defaulters have money to hire lawyers of
different political brand to get a stay order one after another. I know of a case
which has been
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pending for the last ten years and the default still continues. Since there is a
stay, he was moving about as a respectable gentleman, protected by the
judicial system of the country; with the blessings of the administration and
also with the connivance of political leaders. Therefore, why can't this be
treated as a criminal offence? Why can't this be treated as a case of cheating?
He is speaking of Loan Recovery Tribunals. What a mockery it is! Yashwant
Sinhaji, what a mockery it is! How many Loan Recovery Tribunals are there
in the country? How many Tribunals are working? How many are the judges?
Sir, I had visited the premises of a Loan Recovery Tribunal in Bombay where
the Judge even did not have a chair to sit. I also visited a Loan Recovery
Tribunal at some other place where there was no room. A Tribunal has been
set up but not a single room has been given to it. If a room has been given,
there is no furniture. Therefore, it may be to the satisfaction of the hon.
Minister, but it is of no use at all. Therefore, there must be adequate number
of Loan Recovery Tribunals. But that is not the issue. There is a legal flaw.
The legal flaw is this. If a .Loan Recovery Tribunal gives a judgement, the
judgement can again be challenged in a court of law. The generous judiciary
comes to the aid of the defaulters in every part of the country. This flaw in the
law must be remedied. Why can't there be a special law? Why can't there be a
special court? Why can't there be a judicial, legalistic provision to ensure that
the cases relating to non-payment of bank loans should be decided within a
specific period of time? The Government does not have the political will. The
Government does not have the administrative tenacity. The Government lacks
in its commitment to recover the money that has been looted by the big
corporate sector because the big corporate sector, 1 am constrained to say,
plays a big role in politics. We need a corporate sector to fight elections. We
need a corporate sector to finance the political parties. Sir, big money is
playing a big role in the country. The big corporates are playing a big role
even in the Parliament. Therefore, Sir, in order to create a situation where the
power of big money can be curbed, it is necessary that laws are made more
rigorous with regard to repayment, with regard to punishment and with regard
to the process and procedure of trials.

Why can't bank loan clearance certificate be made obligatory for
getting a new project cleared? We need income tax clearance. While getting a
passport there is a need for clearance from the police. In the same way, why
can't there be a provision for clearance from the bank on account of
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payment of loan before a new project is cleared, before a new loan is given?
Why don't the political parties insist upon it? I am constrained to say so. We
are having industrialists in the House. We welcome them. There may be
newcomers also. Why don't the political parties make it obligatory that no
defaulter will be allowed to get a ticket in the elections? Why? Why shouldn't
income tax clearance and also clearance of bank accounts be insisted upon
before he is given a ticket to fight elections? Why should it not be insisted
upon? That will show as to what is the will of the political parties and the
Government. Sir, it is essential that the system be tightened up. In order to
tighten up the system, there has to be a special audit. I am demanding that
there should be a special audit of banks. Let there be a special audit. The
audit of bank accounts has become a mockery because auditors are appointed
by the banks themselves. The Reserve Bank auditors do not look into the
accounts in detail as they are called upon to do. Therefore, there are many
things below the carpet. There should be a separate Audit Commission or the
C&AG can take up the job. There should be an independent audit authority. -
whether CAG or something separate -for the banks. And that will bring about
timely disclosure of the irregularities that are being committed. I have reason
to question the role of Directors who are there in the Board as Government
nominees and as Reserve Bank nominees. It is through these Members of the
Board of Directors that illegitimates are allowed to perpetrate. I demand from
the Government that it must stop appointing political persons on the Board...

MR. CHAIRMAN: I want the sense of the House. It is 1 o' clock...

SHRI GURUDAS DAS GUPTA: Sir, I will just take three minutes
more.

MR. CHAIRMAN: That is all right. Let me take the sense of the
House. Would the House like to continue this after lunch? After he
completes, there are seven others.

SHRI B.P. SINGHAL (Uttar Pradesh) : This is Shri Gurudas Das
Gupta's last Calling Attention Motion.

SHRI M. VENKAIAH NAIDU: We should allow him to continue.
After that, we can adjourn for lunch.

MR. CHAIRMAN: Okay.

181



RAJYA SABHA [14 March, 2000]

SHRI GURUDAS DAS GUPTA: I have the list of the top defaulters.
Sir, do you know who is the top defaulter? The top defaulter is Mr. Harshad
Mehta. He has defaulted Rs. 800 crores. The trial is going on, but the man is
leading a lavish life. And there are reports that Harshad Mehta, through his
nominees, is playing in the Bombay stock market. The total default is Rs. 800
crores! They do not also calculate the interest. Why cannot his property be
confiscated? Sir, the second biggest defaulter is Indian Chargecrome Limited,
Bhubaneswar. It has defaulted Rs. 493 crores. The third defaulter is East West
Travel Trade Links. I do not like to interpret it politically; we know its
implications. The total default is Rs. 168 crores. The next is Mccneil
Mckenzie, one of the top corporates of the country. The total default is Rs.
151 crores. The next is Maxwell Exim Food Limited. It is known everywhere
where consumer interest is thriving; they are thriving in some cases, may be,
at the cost of bank money. The Maxwell Exim Food Limited, Chennai, has
political connections. The total default is Rs. 151 crores. The Modern Trades
Limited, Jaipur, has defaulted Rs. 138 crores. The next is Dynametic Forging
India Limited. Its default is Rs. 134 crores. The Madarshah India Limited has
defaulted Rs. 132 crores. Messers Modi Spindall Wing Mills, Ghaziabad, ~
Modi is known to you; he is known to all of us...(Interruptions)... Yes, I do
not exclude myself. He is a well-known figure. In this case, the total default is
Rs. 125 crores...

SHRI MD. SALIM (West Bengal): Only?

SHRI GURUDAS DAS GUPTA: It is an underestimate because the
interest has not been calculated for a period of time. It is a gross
underestimate. Sir, I do not like to take your time. There are 100 names. I will
just give one more name. The name is too familiar to Yashwant Sinhaji and to
everybody. It is the Shaw Wallace - Shaw Wallace, the great, which had
looted the money of the workers, which closed down Dunlop and which led to
committing of suicides by workers - he is a criminal, who is also in this
august list. And his default is Rs. 53 crores. It must be much more than this
because it is an underestimate. Sir, there are many sensitive names; I do not
like to embarrass many of their political patrons. But I have given the top
names and the name of Shaw Wallace. What action have they taken?
....(Interruptions)... What is the remedy?...(Interruptions)... Please don't
pollute the discussion ...(Interruptions)... Sir, this is wrong. Let the discussion
be not polluted.
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Sir, the question is about Chhabria. When the last Government was
in power, all of my comrades together demanded action against Chhabria.

Sir, I only say, there was deceit. The Minister of Industry at that
point of time had promised that action will be taken against Chhabria. At least
the Board of Directors could be dismantled under the Company Law. That
was the assurance. The great man has not come to Calcutta. He is there in an
island, enjoying the protection of the loophole in the law. Government could
have dismantled, Government could have dissolved the Board of Directors,
under the strict provisions of Company Law. It was not done. The Chief
Minister of West Bengal had to appeal to him to open Dunlop so that
thousands of workers could get back their job. We have no power.
Government has no power to bring him back to the country. The Central
Government did not take action. Why is this softness? Why are you
alarmingly soft to people who are delinquent on the one hand and hard on the
other? Today morning, we discussed that the Government is taking recourse
to. appealing to a court for changing a particular agreement that has been
signed. Government is hard on workers and soft on people like Chhabria. Will
you kindly take this into consideration while discussing swadeshi? Sir this, in
short, is my submission. We had been fighting for this for the last fifteen
years, ever since I came to Parliament. There have been a number of
Parliamentary Committees, there have been a number of recommendations,
there have been widespread resentment. There have been voices not in one
party, but many parties. Everybody has been there. But Government did not
move. May I expect most humbly, Sir, my hon. friend, Jaswantji, do a service
to the nation, not by obliging — I do not expect that — but will he take care
to do good to the country by announcing today some measures of effective
nature, not announcing about a loan restructuring fund? Will he create a
situation by taking some an effective, legal, measures so that the people who
are looting the money of the country are brought to book? There should not be
any political patronising, there should not be any political link. I demand of
the Government to make its position clear. I demand of the leading political
parties to say here and now that no defaulters will be allowed to come to
participate in the elections. While thanking you profusely for granting me the
opportunity, I thank my colleagues for enabling me to raise the last Calling
Attention Motion during my Parliamentary career. Thank you, Sir.
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MR. CHAIRMAN: The House is adjourned for lunch, till 2 O'
clock.

The House then adjourned for lunch at eight minutes past one of the clock.
The House reassembled after lunch at six minutes past two of the clock,
The Vice-Chairman (Shri Sanatan Bisi) in the Chair.

SHRI GURUDAS DAS GUPTA : Sir, with your consent, I would
like to place an authenticated copy of the document on the Table of the
House.

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : Just a minute.
Let me speak.

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI O. RAJAGOPAL) : Sir, today
morning, the Chairman asked me to inform the Home Minister about the
events in Karnataka and to report back between three and four. I have
conveyed the information to the Home Minister, and he has also instructed
the Karnataka Government to collect the facts. He has expressed the
difficulty that it may not be possible for him to collect the facts and place it
on the Table of the House today itself, and that he may be allowed to do it
tomorrow.

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : That is all
right.

SHRI GURUDAS DAS GUPTA : Sir, I would like to place on the
Table of the House a copy of the list of defaulters of the country.

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : Are you
continuing with your speech?

SHRI GURUDAS DAS GUPTA : No, no. ...(Interruptions)...
SHRI NARENDRA MOHAN : He has concluded his speech.
SHRI GURUDAS DAS GUPTA : Sir, I have concluded my speech.

SHRI M. VENKAIAH NAIDU : Sir, there should not be any
objection if he is laying it on the Table of the House. The House would have
the benefit of going through it, as he is authenticating it.
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THE VICE-CHAIRMAN (SHRI SANATAN B1SI) : You write a
formal letter, and then lay it.

SHRI GURUDAS DAS GUPTA : Okay, I will write a letter.

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : Now, Shri
Eduardo Faleiro.

SHRI EDUARDO FALEIRO (Goa) : Sir, I just want to make a few
comments. Firstly, why Mr. Gurudas Das Gupta, the hon. Member from West
Bengal, has to lay it on the Table of the House? Why can't the Minister
disclose the names of these big borrowers? He speaks about banking secrecy,
but we know of countries which are much more particular about banking
secrecy. But when it comes to public interest - of course, Switzerland comes
to mind immediately — they disclose the information. Public interest is
paramount. That is one thing which I wanted to know. I would give an easier
way out for the hon. Minister so that he can have a correct picture about the
category of people who are really the defaulters. The Minister would be
having the statistics. I want to know about the overdues, the total amount of
overdues of loans, say, up to Rs. 50 lakhs, and then loans up to Rs. 1 crore,
and then Rs. 5 crores and so on and so forth. It will become crystal clear that
out of the huge amount of overdues, only 10 per cent has been recovered.
This is what has been stated in the Economic Survey which was presented to
Parliament by the hon. Minister. It is only 10 per cent! Huge amount of
overdues is from the corporate sector and from big business. The reason why
the banks are in this situation is because of the lack of will on the part of the
Government and the captains in charge of our banks to recover this money.
That is the point. What is the point in having non-performing Tribunals to
recover the non-performing assets? Shri Gurudas Das Gupta said that Debt
Recovery Tribunals don't even have a chair for the judge to sit; there is no
room for the judge to sit. So, they are non-performing Tribunals. What is the
point in having such non-performing Tribunals to look into non-performing
assets?

We must have tribunals functioning very effectively. You must
increase their number and you must recover this money. What bothers me
about the strategy of the Finance Minister is this: Rather than going after the
big borrowers, it is the small man who is being harassed and, in the process of
harassing the small man, we are destroying the economy of this country; we
are destroying the unity of this country. We are destroying national unity
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because we are creating a distorted interpretation of the New Economic
Policies. We are creating islands of prosperity amidst seas of poverty. It is not
only the problem of the poor. There is also the problem of continuous
instability, continuous conflict, which is creating a strong threat. The threat to
national unity is not so much military, is not so much of any other sort. The
threat to national unity is, first and foremost, the grave economic disparity
that exists in this country between man and man, between State and State and
between region and region. Therefore, Sir, my question to the Minister is:
What are you going to do, at long last, to recover, on a war footing, these
loans from the big borrowers.

Then, the point that bothers me the most is that you have completely
ignored, the banks have completely ignored, the small man. You do not give
employment through the Government. You are reducing Government
employment, I agree with you to a large extent. But where are the people
going to get employment from? You may say people are going to get
employment through self-employment. How? Through setting up of small
industries. Now, I will mention this for the record. I have gone through the
records of the SLBCs, the State Level Banking Committees, in my own State.
1 think, my State is nothing different from the rest. It just gives a picture of
the country as a whole. The SLBC meetings are taken to as a farce today. The
SLBC meetings were supposed to be for looking at the performance of the
banks and their disbursement of credit to the priority sector. The priority
sector consists of small business, small-scale industry, agriculture and the
service sector. Now, nobody, no bank, is paying attention to the SLBCs. The
priority sector is completely neglected. There are banks whose credit delivery
is zero per cent — whether it is in the priority sector, whether it is in industry,
agriculture or service - and the average is far below the target. The hon.
Minister of State is not in his seat but, I hope, he is in agreement because he
can't be otherwise. I have checked it myself. I have looked into the records
and I have sat with the bankers and I have checked it myself. Now, you are
going to do something which is tragic. You are going to privatise the banks.
You are going to reduce the public equity to 33%. My dear Finance Minister,
you are going to reduce the Government equity to 33%. Can you tell us: Will
the public character of these banks continue? How? You must tell us. When
you are in a minority, how are you going to advance the agenda for which the
banks were brought into the public sector to begin with. Mr. Minister, what
will be the accountability of these banks to Parliament? Once you reduce the
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people's money to 33%, how are these banks going to be accountable to
Parliament’ The hon. Member behind me has reminded about the
accountability to the CAG. How are you going to be accountable to the
CAG? THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): They
are not accountable to the CAG.

SHRI EDUARDO FALEIRO: How are they going to be accountable
to Parliament? The tragic thing is. I understand, the State Bank of India itself
is going to be privatised. The equity is going to be reduced. The State Bank of
India is the flagship of our economy in a substantial manner. You are going to
privatise that. That is going to be privatised! That basically is the bank which
does Governmental transactions and not deal with retail banking. It is
disgraceful. Please restrain yourself from doing this. You are going to
disinvest precisely those banks which are the strongest banks. The State Bank
of India, the Punjab National Bank, the Bank of Baroda, the Oriental Bank of
Commerce and one more bank? Five banks are going to be privatised in the
fist block. This is disgraceful. Now, this is what the economic reforms never
meant - to attack the small man. The economic reforms never meant to create
islands of prosperity in a sea of poverty. The economic reforms were meant to
create infrastructure, human infrastructure, to make people self-reliant
because it is only when the people are self-reliant and it is only when they are
above the poverty line that the fruits of economic reforms really go to the
country as a whole. Therefore, it is wrong to blame the economic reforms for
this. Neither the liberalisation nor the globalisation was intended to do what
the Government is doing now - attacking the poor. On the contrary, the
liberalisation and globalisation, in substance and effect, in their entirety, were
meant to increase the Government's intervention and not to decrease it in the
social sector so that the people become economically strong, they become
literate and they become healthy because only then the country as a whole
will benefit from the reforms. The spirit of reforms is to withdraw the
Government in certain areas, but at the same time, to increase Government's
intervention in social sector areas such as health, employment, removal of
poverty, education and so on. Therefore, this is a perversion of the economic
reforms that we are seeing today. The big fish - that is the theory of this
Government and this was mentioned here in a debate that took place some
days ago in a different context, the ideologue of this extended family to which
the BJP belongs had this to say in his the Bunch of Thoughts - eats the small
and there is no point in blaming the big fish because that is the law of nature.
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This in economic terms is extreme capitalism that even the most capitalistic
country like the US will not accept as mainstream opinion. This is an
extreme type of capitalism and will be destructive for this country. T will
just say this. As far as doing something for the poor is concerned, I will
give this suggestion to the Minister. We have a country in our
neighbourhood, Bangladesh, which is. a very poor country. There is a bank
which is an example to the world. This bank is known as the Gramin Bank.
This bank deals only with the indigent and the poor. When this bank was
started some couple of decades ago, people said, "This is going to be a
failure." This bank has now advanced 1.5 billion US dollars in loan to poor
people, to people who are below the poverty line. Do you know, Mr. Vice-
Chairman, what is the rate of recovery? Sir, it is more than 98 per cent.
That is what the poor people do. They pay their loans. It is the big shark, it
is the big fish, to use the expression of the ideologue which I was
mentioning, who do not pay back their loans.  Now, will the Minister do
something in the Finance Ministry and set up a task force to see what the
Gramin Bank has done in Bangladesh so that similar things are done here.
Let us not be anti-poor. Let us be pro-poor because if we are pro-poor only
then are we pro-country. Thank you.

SHRI NARENDRA MOHAN: Mr. Vice-Chairman, Sir, many
things have just been said by my friend Gurudasji and Faleiro. I am grateful
to them that they have raised an issue which mostly is due to the wrong
doings of the past. The NPA today is a major issue. I know that. But, what
the Government has done has to be remembered. It has done considerably
well to reduce the NPA. During the last five years, if we compare, Sir, NPA
has gone down considerably. I would like to quote here, "..that non-
performing assets in public sector banks are falling, with gross NPA down to
16 per cent from 25 per cent in five years..." This is what the situation is.
This is what that has to be learnt. I would like to quote a report, on the
Trend and Progress of Banking in India - 1998-99' which has just been
published by the R.B.I. What this Report says? It would have been better if
Gurudas Dasji and my friend, Mr. Faleiro had read it. This is giving entirely
a different picture. No doubt, NPAs are there. But, if you see the overall
picture, the NPAs are going down. This is what the Report says. When they
say so, creating a howly saying that the Government is permitting looting of
the State finances, looting of the banks, is something which is unforeseen.
Sir, the NPA is an international phenomenon. It is not unique to India. Itis
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not new. Now, what should be done? When an advance is given by a bank,
certain percentage - 2 per cent or 3 per cent or 4 per cent or 5 per cent or 6
per cent or 7 per cent - goes down. It is there world-wide. The Indian NPAs,
which were 25 per cent earlier, during the Congress time, have been reduced.
They are reducing. Now, we are reaching, approximately, to 9 per cent mark.

SHRI GURUDAS DAS GUPTA: What is the absolute figure?

SHRI NARENDRA MOHAN: Let me complete. He is talking of
absolute figure. My friend, Gurudas Dasji, is very good in statistics. But, he
should know that the absolute figure has to be compared with the ratio. If our
total advances have gone up, what is the percentage of the NPA? When the
total advances have gone up, naturally, the NPA figure, in absolute terms,
will go up marginally.

I would like to quote from a book which will give us a complete
picture of NPAs. In 1997, the gross advance was Rs. 3,01,698 crores. Out of
this gross advance, the gross NPA was about Rs. 47,000 crores. Now, in
1999, the business has gone up to Rs. 4,01,253 crores. I repeat. Shri Gurudas
Das Gupta should know it. It is Rs. 4,01,253 crores. There is such a big boost
in the total advances. What is the NPA?

SHRI GURUDAS DAS GUPTA: Sir, I never contested the increase
in credit. What I am saying is that in one year Rs. 6,000 crores of NPA has
increased.

SHRI NARENDRA MOHAN: And the gross NPA is only Rs.
58,554 crores.

SHRI GURUDAS DAS GUPTA: Only! Sir, only Rs. 58,554 crores!

SHRI NARENDRA MOHAN: Sir, percentage-wise, it is only 2.9
per cent of the total assets. You have to see the performance of a bank with its
complete scenario. You cannot really look at it with one single yardstick. If
you look at things with a jaundice eyes, you will get distortions. If the
distortions are there, you say that banks are being looted; the public money is
being looted. This is too much. Sir, the Reserve Bank of India says that the
NPAs gross advances are declining from 16 per cent in 1997-98 to 15.9 per
cent in 1998-99, facilitated by a marginal reduction in sub-standard and
doubtful assets when term commitments increase in the standard assets. There
is an increase in the standard assets of the banks. What does it speaks
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about? It speaks. When the standard assets of the banks are going up, this
means, the banks are financially becoming sounder and sounder. This does
not mean that the banks are becoming weak. Certainly, there are weak banks.
There are very, very weak banks. But these weak banks are not the creation
of this Government. These weak banks are there because of various other
reasons. My god! Mr. Gurudas Das Gupta talks about the nexus between the
politicians and bureaucrats and what not! Congratulations, Mr. Gurudas Das
Gupta. I wish you had read the Statesman's editorial. I wish...

SHRI GURUDAS DAS GUPTA: Sir, I am on a point of order. ...
(Interruptions)...

SHRI NARENDRA MOHAN: I am only saying this. I am not
mentioning anything. ...(Interruptions)...

SHRI GURUDAS DAS GUPTA: Sir, I am on a point of order.
...(Interruptions)... Sir, I am on a point of order. Sir, the House is discussing
the Calling Attention on mounting Non-Performing Assets of many public
sector banks in the country and I have stated therein that the banks are not
able to realise the money and political patrons are there to protect the
defaulters. What is there in the Statesman? ...(Interruptions)... What is there,
Sir? ...(Interruptions)...

SHRI NARENDRA MOHAN: But I have not said anything.
...(Interruptions)... 1have only mentioned...

SHRI GURUDAS DAS GUPTA: I did read the newspaper, Sir. I
know. ...(Interruptions)... Sir, this is an attempt to ...(Interruptions)...

SHRI NARENDRA MOHAN: Sir, he is unnecessarily
....(Interruptions)...

SHRI GURUDAS DAS GUPTA: No, no. Let me explain. I have
only said that the standard and ...(Interruptions)...

SHRI B. P. SINGHAL: Sir, I am on a point of order. When he
was speaking, we were all listening to him in silence.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): No, no. Please
do not make a mockery of point of order. ...(Interruptions)...

SHRI NARENDRA MOHAN: Sir, I am not yielding to Gurudas
Dasji. ...(Interruptions)... I am not yielding to him. ...(Interruptions)...
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SHRI GURUDAS DAS GUPTA: Sir, this is an attempt to pollute
the discussion in the House and to bring the discussion down to the level of
mud-slinging. This is unfortunate, unfortunate. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, he is making sweeping
remarks. If somebody says something, then he is diluting and polluting and
diverting. But if he makes allegations about the nexus between politicians
and... (Interruptions) ...

SHRI GURUDAS DAS GUPTA: [Inever said. . (Interruptions)

SHRI M. VENKAIAH NAIDU: Then you are saying this man, that
man , Modi, vodi, all these things .... (Interruptions)...

SHRI GURUDAS DAS GUPTA: Sir, in order to maintain the
standard in the House, 1 never referred to........ (Interruptions)...

SHRI NARENDRA MOHAN: Sir, he has named even the industrial
houses and he has been pointing his fingers... (Interruptions)...

SHRI M.VENKAIAH NAIDU: You see, you have named ...
(Interruptions)

SHRI GURUDAS DAS GUPTA: ....a present Member is in the
defaulters' list... (Interruptions) ...a present Member from South India is in
the defaulters' list. I can give his name. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Why are you so agitated and
perturbed about it when it is a newspaper which speaks about the nexus
between a political party and an industrial House.... ((Interruptions)

SHRI GURUDAS DAS GUPTA: No, no, Sir. I strongly deny.
...(Interruptions)... 1 strongly deny, Sir. ...(Interruptions)... 1 strongly deny
this... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI): Let us, please,
... (Interruptions)

SHRI NARENDRA MOHAN: Sir, I am not yielding.

el AR ArRaNY (afgd §ITeT) : 3T 31U TR BT HHTTY U8l
U o) ¥ SRIU T B Y81 B2 ...(aY™).... 379 df¥Hed Bl <Raul Sad
PHIT-HIF 87 TR TS AT 37 S0 .(IETH).....
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THE VICE-CHAIRMAN (SHRI SANATAN B1SI): No point of
order, please. (Interruptions) Yes, wait, wait. ...(Interruptions)... 1 am not
accepting any point of order. Now, please conclude.

SHRI NARENDRA MOHAN: Conclude! I have not even started,
Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI): No, no. Your
seven minutes are over. ...(Interruptions)...

SHRI NARENDRA MOHAN: No, not at all, Sir. My time is not
yet over. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI): You were
allotted only seven minutes. ...(Interruptions)...

SHRI NARENDRA MOHAN:. No. Sir, I request you to give me
more time because the whole time was taken by the disturbance. I am sorry.
(Interruptions) I am sorry; 1 have not even started.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): No. He is the
initiator. You have to seek clarifications only. ...(Interruptions)...

SHRI NARENDRA MOHAN: No, Sir. If he had spoken for forty
minutes, then I should be given at least twenty minutes to reply to him. He is
pointing his fingers at us. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI): No. The point
is that he is the initiator, and you have to seek clarifications only.
...(Interruptions)...

SHRI NARENDRA MOHAN: Anyway, Sir, I would like to
...(Interruptions)... I am not naming anybody. ...(Interruptions)...

THE VICE-CHAIRMAN(SHRI SANATAN BISI): No, no. There is
no question of naming. Here, the point is that he is the initiator of the Calling
Attention, and you have to seek clarifications only. ... (Interruptions)...

SHRI NARENDRA MOHAN: I am seeking clarifications only by
quoting something ...(Interruptions)... which is very relevant in the case of
Marxists as to how the Marxists are behaving. ...(Interruptions)...

SHRI GURUDAS DAS GUPTA: This is very wrong.
...(Interruptions)... This is very wrong. ...(Interruptions)... This is very
wrong. (Interruptions) It is extremely wrong. ...(Interruptions)...’
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THE VICE-CHAIRMAN (SHRI SANATAN BISI): Why are you
going into that? ...(Interruptions)...

SHRI NARENDRA MOHAN: Why not? He may say anything
against. ...(Interruptions)... and we cannot say anything?

THE VICE-CHAIRMAN (SHRI SANATAN BISI): You don't stand
up. ...(Interruptions)... Please take your seat. ...(Interruptions).. 1 am
presiding over the House. ...(Interruptions)...

SHRI GURUDAS DAS GUPTA: No, Sir, this cannot be allowed.
...(Interruptions)...

SHRI NARENDRA MOHAN: Sir, I am not naming anybody. I am
only) trying, through you, to tell the country that the clothes of the Marxist
are ...(Interruptions)...

SHRI GURUDAS GUPTA: Itis very wrong. Absolutely wrong.
..(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI): Nothing will
go on record. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : Please take
your seat. You can seek clarifications.

SHRI NARENDRA MOHAN : Sir, I am only seeking clarifications.
Whatever has been written in the newspaper ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : No, no, please.
... (Interruptions)...

SHRI NARENDRA MOHAN : Sir, I am only seeking clarifications.
Whatever has been written in "The Statesman" ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI): Shri Narendra
Mohanji. you first please take your seat. ...(Interruptions)...

SHRI GURUDAS DAS GUPTA : How is this related to the Call
Attention ... (Interruptions):..

SHRI NARENDRA MOHAN : Sir, he can hit us below the belt
...(Interruptions)...

SHRI GURUDAS DAS GUPTA : Sir, I have never
...(Interruptions)..
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THE VICE-CHAIRMAN (SHRI SANATAN BISI) : Shri Narendra
Mohanji, please take your seat. ...(Interruptions)... Nothing will go on
record. You go on speaking, nothing is going on record.

SHRI NARENDRA MOHAN : Sir, you have been very kind to me.
... (Interruptions)...  Sir, I am at your mercy. Please give me five minutes.
... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : No, you go on
speaking. Please listen to me. Sometimes you are referring to the editorial,
sometimes you are referring to another book. Whenever you are referring to
something, you must refer in detail. ...(Interruptions)...

SHRI NARENDRA MOHAN : Sir, if you permit me, I will refer ...
(Interruptions). .

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : Please take
your seat and listen to me. Whenever you-are referring to some document,
you refer to it very clearly as to what is the page number, from which book
you are referring, etc. And if you referring to some paper cutting, give the
name and date of the paper. Now, here sometimes you are referring to this
book, sometimes you are quoting from "The Statesman". It will not be
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : With your
permission. Sir, I am referring to ...(Interruptions)...

SHRI GURUDAS DAS GUPTA : This has nothing to do with the
Calling Attention.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): Gurudas
Dasji, please take your seat.

SHRI NARENDRA MOHAN : Sir, I would like to authenticate. If
you permit me, it is "The Statesman" dated March 14, 2000
...(Interruptions)...

THE VICE-CHAIRMAN : Till now, nothing is recorded. I will
allow you and then you do it.

SHRI NARENDRA MOHAN : All right, Sir.
THE VICE-CHAIRMAN (SHRI SANATAN BISI) :  The other

194



[14 March, 2000] RAJYA SABHA

thing is that it is not my mercy. [ am going as per the practice and procedure
of the House. So far as the procedure is concerned, I will follow the
procedure. And so far as the dignity of the House is concerned, let us
maintain it....(Interruptions)...

SHRI B.P. SINGHAL : Our rights should also be protected.

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : No, no. What
is the use of telling this thing? Why are you standing up and saying this
thing? Your rights are being protected. I am the first man to protect the
interests of the House, the dignity of the House, and again and again you all
are standing up. The procedure is that you have to take permission. I will not
disallow any person. In case of a point of order, in case of a clarification, in
case of any doubt, I am here to protect everyone. But the procedure has to be
maintained. Now, it is a question of clarification. As per the note of the
Chairman, the initiator of the Calling Attention was Shri Gurudas Dasji. For
the purpose of seeking clarification, you have to follow the procedure, and
we are proceeding accordingly. So, now you seek your clarifications.

SHRI NARENDRA MOHAN : Sir, I was referring to "The
Statesman" dated 14th March. The heading is "The Corruption Stakes". I

would like to read, "Chandan Basu being ..." ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : No, no. From
there you can seek clarifications ...(Interruptions)...

SHRI NARENDRA MOHAN: How many spots are there on the
floor of the Marxists? I am not going into that controversy because I want to
have this important debate.

What does the Economic Survey say? I will refer to that. What has
been done?
"In order to strengthen the financial systems of the banks, attempts
have been made to move towards full disclosure....... "
THE VICE-CHAIRMAN (SHRI SANATAN BISI): No, no. You
are committing a mistake. Which year's Economic Survey are you referring
to?

SHRI NARENDRA MOHAN: This is the Economic Survey of
1999-2000.

THE VICE-CHAIRMAN: What page?
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SHRINARENDRA MOHAN: Page No.49. It says:

"In order to strengthen the financial system, attempts have been

made to move towards full disclosure, transparency and effective

supervision of banking operations in line with the internationally

best practices."

These are the comments of the RBI. This is in our Economic
Survey:

"With effect from the accounting year ending March, 2000, banks
have been advised to disclose in the 'mote to accounts' additional
information on maturity pattern, loan advances, investment and
security deposits etc. etc."

They have to inform even about their NPAs.

I know what the Reserve Bank has done to reduce the NPAs. The
Directors have been removed from bank after bank because they had not been
able to control the NPAs. So, this is what the Government is doing. This
Government is doing whatever is possible and trying to maintain the best
international standards so far as NPAs go.

Sir, we all know what has happened in the South-East Asian
countries. ..(Interruptions)

Those countries are not following the norms, but we are following
the norms.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): That is all.
Please conclude.

SHRI NARENDRA MOHAN: We are obeying what the
Narasimham Committee has recommended; we are trying to obey it
Everyday, there are fresh instructions from the RBI on how to reduce the
NPAs. There is a constant supervision, and constant monitoring of the NPAs
is going on. There is no laxity on any part. Still you accuse that the
Government is participating in loot? To my mind, such remarks are
unparliamentary.

Sir, I think those people who have dirty clothes sho,uld not show us
their dirty clothes and accuse others.

Thank you very much for permitting me to speak.
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What is this? What happened? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : Please take
your seat.
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SHRI M. VENKAIAH NAIDU: Sir, my request is
... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SANATAN BISI): Just a minute.
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Before the Chair reacts to anything, you are standing up
... (Interruptions) .......

SHRI NARENDRA MOHAN: Sir, 1 am on a point of order.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): Madam, you
know the subject very well. You know what we are discussing here. You
know what clarifications you require and what information you want. You
know what data you have in your mind. You can speak to the extent of
policy issue that is involved.

SHRIMATI SARLA MAHESHWARI: I am proceeding towards
that. But, they do not have the patience to listen. They should have some
patience. What I was going to say was...

SHRI NARENDRA MOHAN: No Mandir, no Masjid, no
Gurudwara. Discuss only on non-performing assets.

SHRIMATI SARLA MAHESHWARI: Please do not try to teach
me. Who are you to do that?

SHRI NARENDRA MOHAN: Who are you to talk on Mandir,
Masjid. Discuss only on NPA ...(Interruptions)...

i} AR 711 3N (RER) : 98 4 1 par o1 HiaR 81T 2, 319 i
YERIE &7 ...(FGEM)....

Iuaured (3 gaaa R - s afet A1 dsw feu, il
..(TGI).....

it ST IR : S BT &7 BT AR H8T AT 21 ...(HATH)...

Iyqureael (3 g9 QR ¢ s 3fsu, anu i W 8 R 87
...(TFT)....

SHRI V.P. DURAISAMY: Sir, my point of order is on law and
order. ... (Interruptions)...

SHRI BRATIN SENGUPTA: You had taken loans to demolish the
Masjid. That is why we are saying so.

THE VICE-CHAIRMAN: Narendra Mohan ji, you should not
speak without my permission.

198



[14 March, 2000] RAJYA SABHA

SHRI NARENDRA MOHAN: Just one clarification, Sir.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): No
clarification. Narendra Mohanji, please take your seat.

St R {iEd : MU= wRFeH & 8

Syqureae (it W QR 9 wfyes 98 & €1 4 g
IR GTT & Sifeh H SR el a1 e V&l g [ Sl Big I die1 d1e, Ueel @ise
3T 3iTSX diei, BT FaTY| R U a1d &2 3R I STl GAT Big 7
qril ...(gYTH).... Yes, Madam. Please confine to the subject.

SHRI NARENDRA MOHAN: Sir, I am on a point of order.
THE VICE-CHAIRMAN (SHRI SANATAN BISI): What is that?

SHRI NARENDRA MOHAN: Sir, I will explain and I will give you
the rule also.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): First specify
the rule.

SHRI NARENDRA MOHAN: Sir, I am referring to Rule 182. It
says misquotation is not permitted. The hon. Member is diverting the debate
to a non-issue. It is not permitted under that rule. That is not the convention.
The issue is non-performing assets. It is neither Mandir, nor Masjid.
...(Interruptions)...

SygHreaer (N g9 @A) : oy w1 w8 % 87 (FaH). ..
TsH, 3T R WS! BI B 87 ...(L). ..

it TATIS A IR : b I &1 BT AR B ...(aET)....
SHRI GURUDAS DAS GUPTA: Sir, Rule 182 is about Budget. It
is at page 53.

SHRI NARENDRA MOHAN: I am sorry. I am quoting the rule out
of my memory.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): I am sorry, that
is not the way. You are killing the time of the House. Yes, Madam. Please
speak.
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Sl e AR} SuUIeRel Heled, § U e BT g
o 3 o7 AR 319 AW WR 31T ge1 @red! §, Sl dvE g9 U vy i)
..(TGHTH). ..

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : Why are you going into
all these things? 317 I 9 1A &A1 4Tt T&T &2 MY 1Y+ 91 By

Y TR ATE @ WX, I IR HR A6 I T & &, 39 g A ae
BT

Syaureael (A FaE QAR : s9$ g #§9 A8 @1 gl 8 9t fean
gl

St ARAT AR : WX, ATSH DI o XET 82 H 97 e W& ot fp
HI.S1.97. IR Sl BEcll &, 98 PRl el ol 3R 3MST HI.SL. L. B TRBR
T, T1.31.0. IRaR g1 1 § K1 91 31 3R foy w130 o7 iR A=y sy
BT S ATH T BRAT TS § ... 3o TAR I B ol (R &, wrges i
# .9, o) ot RAfT 2, o o dh.g. @t gecht g8 RIfT QiR sridet @
ATl Sd g A Ja1 & faeg v i geman < a1 €, S9!
3R AT H3MT ST T AT ATh I B §UH I el =g b o Rord
Ul H AGSATD dbi & TH.9.Y. BT URrerd gedt 747 & 3R ol 9ai &
T 9. 1. BT ARrerd gt AT 872 H 39 S Arg f oniaw Iw fohe ara
BT UIdH 82 T INBR B 1fd Tt g v TR 781 82 3R
fort =30 St 71 Il @t i B1era GaRA & foQ ot O 31E o1 Bed T8
BT B offch 31151 BTeid IE B, FX U I folve € 391 & a1 91 9 1 a9
R B R 89R 29 & ! F dRIs] wuv forv § 3R fas o
Shicey 81 U 91 2 U, ISTTIad ARE B 91d B I8 I 3R {947 fopeft
TRTOT &, 3T fopef) ST A & fordl Y =afeh b1 g&T D=l B PIRTY IR
T2 91 H =gl 3 U8 fore <9 {6 5o fpa-fpa 5 Am 22 * ..(cgaam)....

*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI SANATAN BISI): I know that.

...(Interruptions)... 1 know that. ..(Interruptions).. 1 know that.
(Interruptions)... Just a minute...(Interruptions)... No, no, no, no, just a
minute, just a minute. ..(Interruptions)... Please, 1 know that.
..(Interruptions)... Please take your seat. ..(Interruptions)... Please take your
seat. (Interruptions).. Please, please, please, please, Madam. Madam, just
aminute. Just a minute. Which document are you referring to?
..{Interruptions)..

SHRIMATI SARLA MAHESHWARI : This is a list of borrowers
and defaulters from the banking industry as on 31-3-1999. I will place it on
the Table of the House. This is from the Indian Bank ..(Interruptions)... Why
is he afraid of it? ..(Interruptions).

THE VICE-CHAIRMAN (SHRI SANATAN BISI): The House is
adjourned till 3.00 P.M.

The House then adjourned at forty-eight minutes past two of the clock.
The House re-assembled at one minute past three of the clock.
The Vice - Chiarman (Shri Sanatan Bisi), in the Chair.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): Hon. Members,
so far as the procedure is concerned, if you want to say something on the
basis of a document, in that case, you have to disclose everything. If you are
speaking from your own information, then you can do so. (Interruption). Mr.
Virumbi, I have not completed. Before that, you want to speak. Please wait
For some time.

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Sir, I have a
point of order.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): I have not
completed my own thing. Let me complete it. Whenever you are referring to
some document, if you want to lay it on the Table of the House, if it is a

private document, you have to give notice. Only then you can lay it on the
Table.

Yes, Mr. Virumbi, what is your point of order?

SHRI S. VIDUTHALAI VIRUMBI: Sir, I raise this point of order
under Rule 238A.
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THE VICE-CHAIRMAN (SHRI SANATAN BISI): What is it
relating to?

SHRI S. VIDUTHALAI VIRUMBLI: It is relating to Mrs. Sarla
Maheswari's observations just before the adjournment. (Interruptions).

THE VICE-CHAIRMAN (SHRI SANATAN BISI): These are
completely premature. Please let us hear her first. Yes, Madam.

SHRI S. VIDUTHALAI VIRUMBI: Mr. Vice-Chairman, Sir, I raise
this point of order. You please hear it. After that, if you feel it is
inappropriate, you may discard it. But please do not object to my making the
point of order. Rule 238A says, "No allegation of a defamatory or
incriminatory nature shall be made by a member against any other member or
a member of the House unless the member making the allegation has given
previous intimation to the Chairman and also to the Minister concerned so that
the Minister may be able to make an investigation into the matter for the
purpose of a reply." This has not been followed. (Interruptions). The hon.
Member has not followed the condition stipulated in this rule for making any
allegation against any Minister. ...(Interruptions)....

THE VICE-CHAIRMAN (SHRI SANATAN BISI): I have not
allowed. (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: It must be expunged. She must
also apologise. ...(Interruptions).... She must either withdraw it or it must be
expunged.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): What are the
things you want to be expunged?

SHRI S. VIDUTHALAI VIRUMBI: Sir, kindly go through Rule
238A. It says, "No allegation of a defamatory or incriminatory nature shall be
made by a member against any other member or a member of the House
unless the member making the allegation has given previous intimation to the
Chairman and also to the Minister concerned so that the Minister may be able
to make an investigation into the matter for the purpose of a reply:". The hon.
Member has not intimated as stipulated in this rule. It is against the Rules of
Procedure and Conduct of Business in the Council of States. Either she must
withdraw it or it should be expunged. She must also tender an apology to the
House. ...(Interruptions)....
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THE VICE-CHAIRMAN (SHRI SANATAN BISI): Madam, what
was your statement?

SHRI S. VIDUTHALAI VIRUMBI: She has made a defamatory
allegation which comes within the purview of rule 238A of the Rules of
Procedure and Conduct of Business in the Council of States. (Interruptions)

SHRI S. RAMACHANDRAN PILLAI (Kerala) : She has not made
any allegation. She was seeking a clarification.

SHRI S. VIDUTHALAI VIRUMBI: Sir, what is your ruling? I
would like to know whether the allegation made by the hon. Member comes
within the purview of rule 238A or not.

THE VICE-CHAIRMAN (SHRI SANATAN BISI): I will look into '
the record.

STl ARel ARy 69 Bls AT T <A o1l H Ry A
TS St A AT BT - R W8l ol 3R IFa! al & aR 3§ 379
SIHT of RET |

it g O il (SR 9290 : SHB! TRIGST BRI ST
SyaTegs (3ft waTae k) : § <% 381 E oty S9! i B 7T B
STl AT AIREaY : HAl Sf 3G o, a1 <9

Suaureget (3t e f[JAR) : seiifor 39 iR gre)

SNl IR AR : g=aTe SuquTeder off, § AR e el &
R W g7d B 21 A AR A a1 BT g g A1 6 IR e sl #1 R
ATIATTD b § YRILT BH 8 I8 &1 STafdh Tel ddb SHhR Aaoll"d bl &
Reers v gioTa 1 |1 ws = 131 3l S fFrofiavor &1 rgfaRid gfew
Y DR &1 T | 3Fege Sif, 89 91 IR & 0 3R 918 & 99 Sd A 59 894R
< H THT HT AHH WY B T AT, FP B A 96 Y 32 I 3R IH o
<rarell et XeT A1l I uRved H, IuqHieder off, § $© dfidbs <1 Arsdl g
1951 & TqTR® Jebi BT G=AT 566 ft, ST 1956 | 423 BT TS, 1961 § 292 B TS,
1979 ¥ 89 B TS| e ST, TE I8 PIct AT ST AR < H § 3R bl H SH B
qTel AR T P AN — < I8 SfT Y& AT, 31V T Il b1 519 Sraret1 (e YT
o1, TGURT WHURT a7 2 & 3R < BT TG S DI GA-UA A BATS §
HETd Bl Pls GReEN el o, Bls
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frfegaar =21 oft, 39 uRvew # IR < &) aruel-SHaite drddl = I8
SR Tt b 89N 8T ST BT I IHROT 1T BT 3R Il Bl Th oI
QTS BT WY <1 A1y dlfd 9o fFgwa o TRIg <2 d 7 Ryt e,
AIESITE IR & fIY Tab SMER YA TR HR A dicep <0 &b T b
H Al U HRH (DT 37T BR Ah| FET I8 YRYET AT T AR < BT TRBR
= I8 91 f TbT BT AL IIBROT fhaeT STHs 81 STF9TedeT Sif, § I1g faermn
=g b S0 q9Y, 1969 H gARI A H <dfeba1 HUl-rgi SAfesor g Sedi ol
TRV fIRre Uo7 foam T qAT W Sh1 & ISEIBROT & AT TAT S2 AT
BT W [/Y Y W[ B §Y FE P8 1T o A1 Uep VAT g & foryept
TRIAT g A @1 Rt I 1ev Rear € safery Sad 7 § 3 98 ded
Bl, SUY 91 T8 Sl FahdT| TSI MAHehdrel 9 dedl, Ahe Hiy, g I,
frata & IS0 9 geIaR, SR &1 & H gelas] & v STedl & [ oS gara!
P TI-TY ST BT, STHDHRT & [qHIT Bl SR fhar SI9| aar= Rafa #
WHR & forg Sedt 81 717 € 6 <91 3t 9t omedt o RreeiRat Sg-de
AT o |

[Suauteas (3 .o agddl) deri= gu

ITFHTETES Sff, MY T&f IR 93 8 3R S [Rfq St &1 718 €1
IRYET o7 FARI AIE HT 371 98 IR el 98 9 1?7 R gARI
TARHATS g5t T5? FT g4I fIa @t i gaat 1372 sfery fh ot gArRT
for=, 3T AR mafieard &9 T FgiRa ox ¥ &1 3ot gART fdq, e
FARY G ATY 918% 9, RAe 3 darfad 81 des 96 & SR, o8 TH.U%. &
SIRY , S 2131, P TR, 37T TARY 37 - AT B T BT Tebed I7b Bl
H T W &, N WRIeR 39 <9 & e 9 781 81 ardana §a! o1 gfier™
AT AT 8, ATAoI~d SYBHHI BT ST R I41dT 27 $IPT SIeN I8
AT & b 59 <21 b A § g1+ a8 1 YAl 3faT1 Bl 81 3771 I fepra
BT Bl B g[C & &2 31T [ABTT & Bl Bl I8 TEIIE T HUTTIT BT e BT
PRI T X B S H T3-S YoNufcrdi, SUNGRI B e &I AR < 72 2
3T fSTeTst B 91 B &1 FAR FHAT S & 9T T2 81| S 741 Bl fhd
TRE ¥ 911 3R et 97l €, 99 ) # 91 # 91 S| dfhd § I8 wen
T b AR deb T8I TSGR & bred H 9N [T
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# wrgcay HfreT ara1 oY, a1e A 3 dont H 5 dopt A o Rrgpferart e ww®
B BRT A? AT S ThT F B BRI! B e Y&T &2 ASTifrds FReor
1 GTd I Sf X1 Al SuRgTeer Sit, § I8 ST Arsdl g b siar @ dRor
g, T B ARHR 7 BIs Heh{Tod I11 8, PIs T G118 &, DI Fael
Q) TS TS §2 377 P A R AN S 2 & FABE B H W EHR ATdAT(eb
§bT I 1 o €, T BT I T8l bR & AR UA.9LY. & wY H FHRT
gl STl €1 396 forg &9 RreeR €2 fewieex &1 €72 i1 fosdl & Raems
DI HH TSl Teb SSTAT AT 872 FAT I7b RIATD 3 &1 a-7cr1? aifep g4
TEd ¢ & 3w | Wie-1is &, IoHIfae w6 § HUR | Fverl e g1 ko
feram ST € SfiR ISt WRer & =erd, dbi & ARBINGT DY FelHTd &
Terd, T B 1 Fwre &1 BIaT &1 ST URTH a1 BI<ll & 1o <= B
ST &1 PRIS] HUAT ITD! GIhe H el ST & iR g o TRId <% &
TATEA S 59 99 & I § ST 819 A1, SHdT $RIATd B8l 3R By
BIT &, I8 H MU T AT BHAR S Bl IRB A IR & A 3 T
SIF &l BT e fhar 71 o1l RTd rege R ol o), 98 Racorere Sid
PR b [T T | IR 37U WTYT H 5 d1d DT ool a1 b e &1
PRIS! WY1 fRIeoRels & 9aT | o & IR fRIeoRels & JIf¥wRal =
T Pl IATAT o & 3MTeed BIT & 1o 3R fBg=i TRig JRIV &I 7eg
PR ] & SUGHTEEl Sft, H g A1 gl b Siar r HRor € b 3R
fege TRIq feg™ &1 988 1 B U1 V8T &7 R $9d oIy 31U Pls
Hbfod [ fohar 87 THH T2 891R A 81 37791 3R Teigy & fofg a1
BICT At S & foIq RT f5am &t ofdll 2, a8 dof & G371 3Tl &vell 8,
fEBTeey TRIF ST T81 8, RgRIM & BIc-BIC IUNURT 781 &1 [Shlees
PITE?

AN AReg w1 Riee : [ug €72

SR R WIS AR < IE (AW &, S e AT, TGS, W AT
R § B [Shlecs & g9 < §? g$-as Yollufd, SOIRER fShreex &1 8!
BT FISTHROT BR ST A1 R g 716 H e 9ol I8 8| TRINTEH BHST Bl
RUIE BT 3R 991 B, T HHST | THH AN ITRID RV b gawhi o, s
DTS I TBT I ST G JATTBRI &1 AT, IH BHCT DI FABIRY P IR TR
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MY TR BHRT SfhT e &l 39 3R &bt {1 3R $HP ot 89 o
B & T AR 7 a1 R 89R &1 9 BRIsT 9udT fordl.. aRie! RISl
w1 foran ok g @t 781, Niem a1 & fearfergys § o & R
YT o7 €1, 9 B AT 31T RIBIReT % IR € & 371 Ardonf~as St &l 99 fea
ST TR T 3R ARBR RIT B I8! 87 TP & 918 U SR <1 P 8 ATISITd
bl &b BRIS! WY P AIH DI 41 ST epT 21 H w2l St | I8 S =gl fob
JRER JMmaat 34 T BT FIT AT 22 RIT IE T EAR < BT STl & &
H STl €7 319 S UA.GLY. &I 919 B T2 © 98 TA.ULY. BIF of 2 B2 377
IUHTETE S, UA.91.T. FEt S 81 @ €2 Frdae §dbi & .91, Te
&1 € 3R it di @1, faceft §ai &1 .91, 93 381 81 F91? Faife st
I BHR AIAoh dbT & I8 AT Bx <t 8, 370! 511 FThsd a1
o 2 911 fr Ip1 ) oTg 99d UR 31U SeRE T Ve & I fear B g
P ST B HHTS MY Tl ared ® b Jbi § W 81 MY e ® P IR
IR § 98 U1 ST 3Mat 9™ i emet St 3R arferd 8l <&@ &l
STy )T Pl & b A fad w2t S 9amd fb S=H &9 4 U goIg &
e 31T BHR Sl e & 31 dbl <1 597 991 & fepr 4 Hechl 4f¥¥eT 31a1 o,
I J1, faRyey Ardonte Sot & Raams S S<7 g1 X8 § S Ardete
Pl BT & B b | T T S 37T WY TSI ARETT BT ATH SSTHR AT THH
feaiferal &1 o SoTax, fAgiferal o freltwra & R avg &t fRuf ter 9=
B & SUH IE ST B ST & SUHTeET off fh g9 oy 53 aved # eFR
Ired & {6 39 < &F rfgaRe] &l g9 €, 3FR AR ¥ & 3rfeyae H,
AT & [4BRT & o1 P8 B HRAT 8 I I AR ST AT BRIS] HRIST BT
T IR T 3R I B 7 AT WIS Bl aRaIE B IR T, SHD! AD| AR
WH P R B, THM SR S 2 fIhry o1 it 3merRiRrar oft a1t amg 549
JMERIIAT R AT STA 7 &, 31X 31T HE & & foh < DI refeyawer e &,
T BT SRR AT Tl I BT AfRELRT B G H IR 7Y AT STl
IHBT HHASIR BT 3R 31T Hel foh 0 b} SrfIawer e € a1 I8 el I
J T d2g N ¥ garerm ¢ @) ot A 39 919 B TAE) < & b arag |
WRT ARG T TR R Il X&1 &
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T8 RIKIT I8 81 ITefd KT &1 ARBR Bl Y HpT 7 & b referawer § GReR
BI BT TR BF Bl il Y| R Il § ARER Bl HD]
SR A Bl ST 1§94 AR 91 B2 S8 b A1 ...(THH)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Please
address the Chair. ...(Interruptions)... Please continue addressing the Chair.

JuRrTee (3 ELTA. Igash) : STB! dia gl

SN ARe ARad : H MUBT UsH dR VB!l d g3 R 7 2
HEREIEIREINGIEIST

JuRrTEIE (371 €. T, AgAg)) : gdre SUFHIEIE Sff|

# ug ®g @ M f& 99 e ISR BT IRAT AYART Al
RTSEIHRT BT AAAd <2 BT [ABTH &1 1 81T dfoth TGEIDBRIT BT 98 T
et AraTsydre faRie o fFenT A1 gl & foRTe! 3Ty 4R WReR Yol T
21 gaferg # a1g faam arsd § Suayredest &l TSRS 3l fakig 3 519
3T GfZH ©e I & dl 31 ARTSIATadl Pl FHR <20 Bl 8l UR, AR <2 Bl
37el Y o, AR T BT ISR H TR < B APIT H GAUS BT AFAN &
R € 3R GRPR Bl YT Sfg HH 8 SRl & o YLER 3R SATET Hefdl
B &, 99 ARPR B STAEee] B 8l Sl &, STalaae! Ie] ¥&dl o, d9a
P STATEQE! HH B S &1 ST STHHTEIETSH, AT o™ e € f omet
IR WRBR {5 Hiferat ) =er <8 € 397 anfde il o 9ol &k &R
ATSTTD ST BT AT ATASTD Sebi b HHART ST AR STl el I8
2 D! 919 DI Gl M1 i1 g facfia ifcrat wReR gRT et < 3@ €
39 T faxitg il &1 ggo T &9 39 <1 B e oY 3R 3T o o1
T3 3R &9 ST & f&d # & &R ard sfifery SuaHee Si, # fo /30
ST 9 MR 4 I e &< argl {6 9 ada 9 39 93 &Nl &l adhs,
I7d FRE # 311, S ad § $9 TR I & Al DI e I © 3R
EYRI TNIG ST BT I8 3R 9S8l B V8 &1 S9fTU 3R IRdd § g3 291
Pl TR AT & URT STD! DIg AId 8, DIg (a7 g iR I 99 & & o -
BHATBHRI 5T B DTS YIS Il ©, Sl AR Afag 3 Sfeaalad &,
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AT I GBS | AT IR x| b S Q21 DI HIF BR ol dl ST a0
1 f&d 21 B ey 9 R 31 9afory iR Hudn 931 9a1sd {6 19 9
fEhTecd 87 HUIT ITH! Sid B RT Te| ST RIATD PBIg JbhaHT ad!
DR FARN &, FI T8I 37 RIATH PIs A 3MMTD! AIBR FARI &, FI
TE1 ST Rach Bis Fbfod MTd! ARAR f[Thld Heal ? F9sT a1 3ar
{5 3ot A% WRBR A fhsdl BT i Tl udhel 2l

$fely SuuTeder Sft, BT faed & fb 397 il &1 5ot 8k 39

3R TRBR HOR HEH ISV gdi<|

#ft avr RiE (SR R : AR, ey [we ST S A
Ig 81 3T NI I U ARG gthed 9 W 3 U VR & AqPdl fadT
311R 37T A 981 TWRAT ARSI S+ g HIAAHD [A%eryoT fha &1 H sripe!
& SIS | TS BFAT ATST| YT Ihed Y[ B o Ugel § Rt a1 & g

g o

“TRER 7 A8, 918 ©R I, 978 9eX,
IoR A< fdeel), IR R TR, 91 faceil|

Haret Ig € f a1e e 8 A1 I B, IFR 9% MfIS U A g
TEI € A SUP HUR Idhe & AR R MMTF ©Y A I 8 al fhe 98 IR a1

IRE gAdT

3meRoiy fad =it Sft &1 997 i I F& & Ued W @l § SHd!
F &g 9 Ul Bl 39 v I Raadt foega & aa wE E, wiee
SR R Bl 1 FEl &1 I TAH ol I8 AU gwhed § Hel &l [Ha™
ST S 5 BT (b RISTITe aail 3R 6Ag B 91 FRaR] € 4 39 avE
P YIGYT T8 g1 UKI & YUY I RAbT ST eb, [SHIecH $I U B o1
T 3= T8 fl FE 2 f5 = Iorife gl @ W | [ & fode
&1 <1 =AMLY, FATd & el 1 =SVl H 91 srrfcreier aravedt iRl o
Igd faTa & g garT @nedr g 5 39-U9 Saufa € 5t e # sl
RIS T H A1 AR 81 S &1 3 370 38R 90 gY A1l bl =1 A7 forg
8U, § 5ol &1 A &1 o1 =mET, aar Aredl § 6 9 7 Rt oy aar §
AT 81 9 €, afen fastell Bt @l g Wt d-d § SiR o i Jerda
a1 STt &1 § gamT 91Edl §, Ga fShiecd 8 offdh smsSidiens & dars
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H W 93 U 1 MSSHIRATE DI 3R iy A=l ol 3R @1 Sy a1 9 @l
P HUR TGl -PRIS! U BT Holl 8, b d Fuas SIS HF M IS &, T8I q
HYAT AR BT dicd & IR Saiidbell de faar Sre fb g=.41.g. 981 €1 Tdiy
ey A8l & b el Ip 81 ST 7, A 9S-I FeNUfe BRIe! ®udT ol &1 A-T
Y ST A e 81 Y o7 71 Rived & <1 81 919 SUAT §6 & IaRET 9
TP TR SMSH! o SITY, U AegH 1ot &7 STy o e ar &ar
BISl &, 98P W P [T RIT O HB-GDbI ©, Tl Al TAT 78] el R
IIoTR &} RIS FIRAT S HRUT TR fha a1 Senafa wudm a9y -8l
QT AT IHD HUR P! 31T ST, AR e ST, ST e SIgant| i
P FAURIT BRISI-3RE] WUAT oI dTell JTSSIAI3TS P dIs § X, g 4T
BT FGRI B, TaSTell Bufedl dl e 3R IHb! T BT ARET0T el el
S TUITCH 9 (S 8, SHY WOY BT 8 I8 Sl Holfded gl GAI 4 &
TR & foTQ Qe BT AR 3R &b oG Ueh BT, oY SENT & o1y, Hegd =ioft
&b SN % fory veb B, 3R 9 st & oIy Y wref, g el g
MY Y& § b IIAT Id © b 3R 31 AT I U8 89 ATIHT ThISC
TR T8 BNl A-IgdaR T8l BNl 3R §H Tl 3R Fhqlg TSl G e
B, AN 1Ay S < AT B 8, SADT 967 RSP & AT qP T8l Bl... |
MY FARY Joiv eiie ® UA.41.G. 81 S gafely 3mY &l 89 U, 9., g91U-
7 RGBT Te I WRBIET T § Bac Bl 3T Ig 81 R8T & < H
SUGUTEeT Sff, BART 9 g ol I8l 91 Soarl gall & goii-fder 1 ver &
1 9 91 &l g1 gRil € o g9 <1 A gwen Ay {3 #301 gu &1 59 wea H
MRV A1HIE fg it 3fR anmexviiy e~ River ot 98 €, 59 @t avaan
R Ps fewol} 981 B Ahd1l H8Ied, I8 FdTd UIe] &l Fl &, I FaTel gl
A SR TdH YUTTell 3R a1l & o # 89 & o1 &, o1 &1 e o=
g1 fat w0 Sft & go arean € {5 faceh M =aw9<) @1 afth o ¢ e
I B RN IAR &, “ATITS JTHR ST G FHE BT BT AT Bl
g 1 g, E).e7E. A Al § SR S19 B IeH! ORI ST 3FR TeT &
IR TREH A & &3 | 3N 91 & A1 S & HUX SHAT &1 STl 2
SUHIETE] HEIG Y, B9 B I SEGRIBRY B 91 B X8 87 §H
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UERIA BT T B & 3IR STaT B Udl el gial fob TaRTE R B T &
TR I&f AR BIs Yoil a1 781 BRal, TR J1.09.5.09. 3R eer |
TET ST P fasTell AR SUHRHISH &I 9ot €, <ifd= &9 drell dolids-
FOIHR TR T WA B © iR Bed & b goil-11deT 8 I8T 51 a1 F=ars
T ¥, I8 yar HRY O 30 oft| wearg I € 5 e o SLdlens. 3
NS Y. 1.3, AT 3. 1.3 fl.ans. & o+ A & &1 98 M9 & 99 4
fooTelt Tl 3R 31T & <rer 3R §1.09.3.79. | e faoielt s9ft 59 &
g1 St 41 98 ST, S 0 @) ofa) faQer § gl St oif ag gm ol
TS 21 I8 BHR 9 bl ATAS! 81 HBISY, ST SISTT HU! I8 ATYR HR- TS
3R 1 #H AT T[ATHT & A1 - |1 TSI AR FHNTS AR b HTEN H
T B o T S ORE B R gt 8 e

AR Al S Fel aF el SR 79 @t 91 FR o, et fageht
STVIRYT §9 o AR 81 1Y 8| Helqd, i GHs 61 AT fd I8 91 87 gafeiy
3R §H Bl UA.ULY. F 9991 § 1 H 81T ISP, Igd 9791 & A1 AU
o1, STeRvTy Iera= RA=_T ST 3 Se1 a8 b A% §1RT IoT8 TS aTdi WR TR
GRAY| HEIGY, § I® 9uis Wt <A1 =@ 6 59 wea § 9 S A AR
TR & B+l IR S AR 37T BT IBR & $HUR MY &, I 7 fo1-Ro
2l o1 M fora o1 3R Bl A7 & 3y 39-3 afhal @l wwd¥ < %% &,
I P TG 3T 7 Aol d RIgFRT o1 w19 fhar g1 39 ave e Ifeid
AR e Bl FAM Bl B4 (a1 &1 Tiraer BT 81 Bl Hdold I8 el (b H g
TR BT B BRAT §, H MY &b 30 1A DI AT W1 HRAT g1 1 &1 § 3119 Bl
T A <1 =TEar § 6 9 T9E T S g ALY, T8 €, 9 W A} &
ST 10-10, 20-20 ESIR HRIS ®UAT A Gk 7, aAfh T F foreat 7181 gaTs &,
=TSl P T8 a1 § 3R A-¥ofise R8T a9 Y §1 A T, § 719 oTdR
e AT ¢, TRIR Ul & AT CaIdbell UH.91.T. 781 8T 2, dfcd I T
TA.YLG.  EaR 81 U A bl 31T SIS, AT 3778, 1377831, | & 10
BOIR BRIS WYY BT A § b & 31X IR 10 TR RIS HUIT 78] <3, 1 I8
SERIRIESCASIGI]

The good money is converted into bad money and to retrieve that bad money

you will have to put in more good money.

g8 5 IWORT ¥ WY 9971 © Falfe St 3o U471 @x1d 81 a1 8, 99
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TR U B 3R s 991 & forv omg &R 391 @R1e 71 HRY Fife I8 U
T frami &1 €, AoIgR] &1 €, g & o1 e &1 21 31 O QT =Tel
BT © 3IR g1 SHIa € o 3y Rt RToTir 81 81 erdt uemde 1 8, s¥iifery
MY 9 919 B! Fae 3ol Bl 9T Fobd 21 3T S 3R U1 79 <Ife g 3
U1 R T g B e Heled, § e § i ST a1 H i oM g
Qe e[ A & b 3 ST W 7 U1 Uop He # fora ofik S SoTax gav
He H SIac o) &l ifh 991 ¥R 8 {6 dgergore™ &1 a1 81 9f 3l
THTOT 81 8, IV § 39 91 I 3R 31T 781 o ST 918, <ife o IR &,
IE 31T & FH A 1 36T § & uifafeade UgHmgoe &l

TEIed, § 37 fawall W 31T &1 & JMH T PRl §Y H [wa I
SI & gehed 3iR AR SIf & axhed | Wl 98 88 AP 7Y Pl Siied gy PUl
gd& HE AE 5 8IS Fuferll 31 ARA ¥ B BRIST T8 § dfed I8 I
TSI A 85 &1 el | Uep 0 8 31 feeell H guv1 3R B8l 3R BIg
U THR ART 9800 AR, AR HT BY o dR, Bl 31s.S1.41.375. & Ia - &
™Y | AT b A YBhe B....37 T AN BT YhiSU-SThiSU| averm § aft
AT -l TREIT B G, T4 MY UH. 91T A S Aol 3iR T4 U Taeo
3R GraR WU-TIHY 2 BT A 3T Fh 1|

S81 TRl b 1 H U ITcT AT BRl g1 3TY G qler bl Hiepl
feam, sa forg § et ol g1 aarg |

SHRI N. THALAVI SUNDARAM (Tamil Nadu): Mr.
Vice-Chairman, Sir, thank you for giving me this opportunity to take part in
the discussion. Sir, this is not the first time when we are discussing about
NPAs. We have discussed this issue a number of times in this House. The
system must be changed. There are ten Debt Recovery Tribunals in our
country. What is the total amount pending before the DRTs? Sir, 46 per cent
of the NPAs is blocked in DRTs. The total number of suits which are pending
in DRTs and various other courts is 5,31,110. How are you going to revamp
DRTs? There is only one appellate authority. For example, we are having a
Debt Recovery Tribunal at Chennai. Then there is a Bench at Cochin. Every
week the judges have to go to Cochin and there is no sitting at Chennai.
How are you going to revamp DRTs? How are you going to
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revamp the system? Until and unless you revamp the DRTs and strengthen the
Debt Recovery Tribunal mechanism, there cannot be any remedy. The total
amount which is pending before DRTs and various other courts in the country
is Rs. 39,800 crores. Until and unless the system is changed, we cannot
recover the NPAs. The hon. Minister has stated in para 2 of his statement that
there were internal and external factors. I do not understand what these
internal and external factors are. Maybe, there was shortage of power and
shortage of raw-material. How are we going to solve this problem? In para 3,
he has talked about settlement advisory committees and recovery cells at Head
Offices. What is the use of having recovery cells at Head Offices? They have
not yet settled a single paisa. They serve a notice to the parties and have an
interaction with them. They have not been able to settle the amount. Once they
settle the amount, the matter is referred to the Board. But the Board has never
taken any. action. For example, so many matters are pending before the State
Bank of India in Bombay. They had an interaction with them. There was a
Settlement Commission also. But till date they have not settled any amount.
How are you going to solve this problem? Until and unless you revamp the
Settlement Cells and Settlement Commissions, you cannot recover NPAs. As
my hon. colleague, Shri Amar Singh, has said, there are a lot of defaulters.
There are a number of defaulters in the country. There are industrialists,
directors, politicians, etc. who are defaulters. For example, there was a case
pending in the DRT, Chennai, DRT No. 679/96. One of the Cabinet Ministers
was involved in it. He was the Director of a company. The suit is pending
before the Tribunal for the last three years. The amount involved is Rs. 23
crores. Every time, they are asking for adjournment.(Interruptions).

SHRI S. VIDUTHALAI VIRUMBI: Sir, the hon. Member cannot
refer to such things. (Interruptions).

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Please take
your seat.

SHRI N. THALAVI SUNDARAM: Sir, the matter is pending before
the court. (Interruptions).

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Mr.
Thalavai Sundaram, you are making your points. You are giving your
arguments seeking information. Please don't make allegations or references
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which are wuncalled for, and which would needlessly create a
controversy... (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI: Sir, we do not know such
practices like getting huge money as gifts and depositing them elsewhere.
..(Interruptions)

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Please take
your seat...(Interruptions) Please resume your seats. Mr. Thalavai Sundaram,
you are making your points very well. Then, why are you straying here and
there? I think, now, you are on the point of winding up... (Interruptions)

SHRI P. N. SIVA: The conscience of * is this...(Interruptions) THE

VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): I would
not like such words to be used by both sides. The word * should be removed
from the record...(Interruptions) Now, you wind up. You have taken a lot of
time.

SHRI N. THALAVAI SUNDARAM: I would like to know from the
hon. Minister how he is going to recover this amount... (Interruptions)

SHRI P.N. SIVA: He is talking about sub judice matter
..(Interruptions)

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Mr.
Margabandu, you please sit down. Why are you getting up when your own
party Member is speaking? (Interruptions) Whatever is relevant, you can
refer to it, according to procedure, at the appropriate time. Mr. Sundaram,
please wind up now.

SHRI N. THALAVAI SUNDARAM: Now, in the last four years,
they have accumulated...(Interruptions)

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI):: We are not
going into specific cases. Now, you have to make your suggestions as to what
you want the hon. Minister to do, or, you seek clarifications from him. You
have very logically argued your points. You have made a very good speech.
Now; you wind up.

SHRI N. THALAVAI SUNDARAM: My third point is that,

* Expunged as ordered by the Chair.
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accountability on the part of the management has to increase. I request that the
Minister must see to it that the managements of banks are made more
accountable so that the problems regarding NPAs can be solved. Also, the
number of DRTs in the country should be increased. Presently, there are only
10 DRTs and one Appellate Tribunal in the whole country. The number of
DRTs should be increased to 30 or 40. The hon. Minister has mentioned in his
statement, and I read: "In order to strengthen the Debt Recovery Mechanism;
an ordinance has been promulgated on 17.1.2000 to amend the Recovery of
Debts due to Banks and Financial Institutions Act, 1993." How effective is
this amendment? As Shri Gurudas Das Gupta mentioned, unless you make
drastic changes in the Act, the real problem cannot be curtailed. There is also
a specific case regarding pro-notes. It is a criminal offence if cheques are
dishonoured, unless comes under the Criminal Procedure Code, we will not
receive a single naya paisa from anybody. If the defaulters go on getting
adjournment after adjournment, they will never settle the amount. I request the
hon. Minister....(Interruptions)...

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): Please do
not intervene. Why are you prompting him? He has enough matter with him.
Now you please wind up.

SHRI N. THALAVAI SUNDARAM: I request the hon. Minister to
take necessary steps and revamp the system of DRTs.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Dr. P.
Selvie Das. She is not there. Shri S. Viduthalai Virumbi.

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice
Chairman, Sir, today, we are discussing about a very important issue that is
actually agitating the minds of the common man in the street. Sir, we have
been discussing the question of non-performing assets in this House for the
last one decade without finding any concrete result. Sir, when this matter was
raised by Mr. Gurudas Das Gupta, while concluding, he said that this was the
last Calling Attention by him. But we do not think so. We hope Mr. Gurudas
Das Gupta will again come to this august House . Whether we are having the
same opinion or not, he will have I hope the opportunity to make more
Calling Attention Motions in the next session also. Sir, nationalisation of
banks took place in 1969. It was demanded, more or less, by all forward
looking people. The DMK passed a resolution in this regard and the late
lamented Prime Minister Shrimati Indira Gandhi also accepted this and
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nationalisation took place. You know that the abolition of privy purse and
nationalisation of banks was accepted throughout India from the Himalayas to
Kanyakumari. Sir, now, the nomenclature is not important. What we have to
take into account is the functioning of the nationalised banks since 1969. In
this statement regarding Calling Attention, they have given some statistics. In
the statistics, what I want to know is, after 1992-93,' what is the incremental
advance given by the scheduled banks and what is the incremental NPA? If
both had been included in this Statement it would have been much helpful to
the country as well as to the Members who argue on this subject. Sir, now, as
far as the non-performing assets are concerned, even though the Government
is the owner, the RBI is the regulator. The quetion is, how far the regulations
made by the RBI realise the intention for which it had made them. Sir, I want
to bifurcate and classify the non-performing assets Into two. One is bona fide
and another is mala fide. Mala fide is, where the people took loans from
banks but who have no intention of repaying it.. On the other hand, there are
people who took loans from banks with the good intention for using that
money to increase production and serve the nation. But unfortunately, due to
some unexpected reason they were not able to return the loan to the financial
institutions. It is bona fide.

Sir, I feel that the defaulters should be classified. We have one
category which is of genuine defaulters and we have another category which
is of wilful defaulters. Cutting across party lines, we have been speaking here
against the wilful defaulters. We are all concerned about how we are going to
collect the money. According to one source, it is nearly Rs.58,000 crores. But
when we go through the reports published by the Reserve Bank of India, we
find that the percentage of Non-Performing Assets is coming down. I don't
want to get into the jugglery of statistics and so on. We know one thing, and
that is the gross NPA. The other thing is the net NPA. But after that, nobody
knows whether there is any interest added or not. The nomenclature doesn't
matter. Now, suppose, the percentage of NPA comes down. If the advance is
going to be at a much faster rate of growth, then automatically the percentage
of NPA will also come down. That is why I wanted to know whether it was
an incremental advance. Not only this, Sir, there is a secrecy clause. In the
Reserve Bank of India Act, there is the concept of secrecy -that it should not
be disclosed to anybody. For example, I can tell you that here, two or three
sections are interlinked. In the case of the Income-tax Act, there is a lacuna.
If they wanted to find out whether these people have
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deposited the money in some other banks or they have taken some money
and they have not paid it and they have actually not shown it in the accounts,
they cannot ask the RBI. Section 45 of the RBI Act prevails over section 133
(6) of the Income-tax Act. The Income-tax people can only ask the RBI if it
is a pending issue. If it is not a pending issue, they cannot raise the issue with
the RBI. This is one example. Another is that, in the case of the narcotic
drugs, if a person is convicted and he is sentenced for less than five years, his
illgotton wealth cannot be confiscated by the Government of India. This is
the weakness, Sir. The financial laws, laws related with our economic
policies are very weak. I suppose, if a person is convicted for five years and
above, then only his property can be confiscated. If you take, for example the
Prevention of Corruption Act, the rules have not been framed so far. Until
and unless the rules are framed, how can we confiscate the property made
through corruption? So far as the Narcotic Drugs and Psychotropic
Substances Act is concerned, you cannot confiscate the property if the man
has been sentenced for less than five years. As far as the Income-tax Act is
concerned, section 133 (6) will not operate if there is no pending case with
the Income-tax authority. Sir, I am quoting these three Acts only to show
how we are functioning.

Now, I wanted to know about the secrecy clause which is still being
kept. Why do they want to retain it? Why can't they remove it? Therefore,
what Shri Amar Singhji had said, that this was a systemic failure also, was
true. It was not only in the case of Non-Performing Assets. But I can tell
you that from July 1998 to March, 1999, public money nearly to the tune of
Rs.606 crores had been lost by way of frauds in banks. More than 1,700
cases have been filed. Who committed these frauds? It could not have
happened without the connivance and cooperation of some officials in banks.
Some officials in the banking administration are involved. For this, you feel
that a financial regulatory authority should be constituted.

This is what they think about it. I want to know from the hon.
Minister about the powers the Government intends to vest with the financial
regulatory authority. In case you vest the same powers with the present
administration of banks, then can they do more than what they are doing
now. So, I request the Finance Minister to look into this issue.

Sir, the Government has created the Credit Information Bureau. It
is collecting and calling for information from banks. In case the balance of a
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person is more than Rs. 1 crore and it remains pending with a bank for more
than 180 days, then it has to be intimated to the Reserve Bank of India. They
are calling the information from all the banks and financial institutions and
then sending back to the banks for information. The information which is
being given to the bank administration is a confidential one. Why can't you
disclose it to the public? I suggest that you should put it in the website, and
let the people know who the actual willful defaulters are. If the bank
administration works in a transparent manner and put it in the website, then
the people would be able to know where the banks stand, and how they are
serving the public.

Sir, now I come to another point. The people are depositing their
money in the nationalised banks with the feeling that though the rate of
interest is less than what is available outside, their money would be secure.
They are depositing in these banks with a sense of security. Sir, liberalisation
is taking place. In order to maintain the confidence that the people have in
these banks, it is necessary to have some sort of insurance for their deposits
which would ensure that even if the bank becomes bankrupt, they would get
back their deposits in full. These people who work from the dawn to the dusk
have deposited their hard-earned money in these banks. These people deposit
their pension, PF, etc. This is the money they have earned after putting in 30
years' service. 1 suggest that there should be some sort of insurance for these
people. According to that insurance, they should be assured that in case the
bank becomes bankrupt, they would get back their deposits in full. It should
be ensured without affecting the employment opportunities of the staff,
without affecting the security and surety of the employees as well as the
depositors. Then, whatever reforms you carry, will be highly appreciated by
the people. I think the Government should identify the willful defaulters. If
you are able to identify the willful defaulters, then you can take action against
them. If you take action against them, then only the people will know that the
Government is really serious about implementing the provisions of the Act.
The Finance Minister, in para 42 of his Budget Speech said that the
Government was seized of the matter relating to NPA. If the observations
made in the Budget Speech are correct, then you should take action to find out
the real defaulters. Sir, our national wealth is being squandered away through
so many money-laundering activities. Here, I don't want to go into the details.
The actual agriculturist should be given protection against income-tax. Some
people are doing some mischievous things. By utilising the
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parameters of agriculture, whatever money they have earned through other
means, they are showing it against agriculture. The people who have looted
the public money are saying that they have earned it through agriculture. The
people who have looted the public money are saying that they have got it as a
gift from foreign countries. They should not be acquitted. With these words, I
conclude, Sir.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, thank you
for giving me this opportunity. This debate should have been started a long
time back. We are very fortunate that this debate has already started on the
roads. Umpteen number of seminars have been conducted by this time. Even
in Hyderabad three seminars have been conducted. Thanks to Mr. Gurudas
Das Gupta; at least, he has risen to the occasion to bring this issue to the
notice of the nation. Sir, a lot of opinions have been expressed about the
intensity of the problem. I am not going into the figures that have already
been stated. Some say that it is 16 per cent and some others say it is 20 per
cent. But if we have confidence in international consultancy, according to
International Accounting Standards, it is estimated at 20-25% of the net
advances.

Sir, however, one can't deny that the situation is very grave and
alarming. As we are going in for globalisation to compete with the industry at
the international level, unless you reduce this figure by initiating some
corrective measures, our industry is going to collapse. Sir, the banking
industry in India has played a vital role in strengthening the economy of the
country. This has to be taken note of.

Sir, the NPAs have become a road-block to the growth of banks.
One more thing I wanted to bring to the notice of the Finance Minister. A
number of reasons have been given -- the East Asian crisis, recession, internal
factors. These are all reasons which have been cited for the creation of NPAs.
But one important aspect is the effect of globalisation. Sir, I am not against
globalisation. We are championing the cause of globalisation. But the Indian
industry is yet to gear up to the technological advancements of the western
countries. So, till the transformation takes place, the products that are being
produced in the country, especially after the proposed signing of the WTO, it
is stupendous task for us to dispose of our goods, because the more quality
goods are being imported or dumped into the country - it is a big market - the
more we will be unable to compete with the quality that is being provided by
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the western countries. So, naturally, the factories or industries which are
going to produce products may not be in a position to sell their products. This
is going to be a grave situation. In such an eventuality, there is going to be an
acute liquidity problem for the corporate sector, which results in non-payment
of instalments to the banks which, in turn, increases the NPAs. Sir, this aspect
has to be taken note of and precautionary measures have to be taken by the
Government. Otherwise, it is going to be a very grave situation.

Sir, I analyse two factors which cause the NPAs. Sir, the basic
reason is diversion of funds by the corporate sector. The recent survey which
has been conducted on 800 top NPAs, in 17 public sector banks, says that the
reason is diversion of funds. Sir, recently, the steel industry has been given
very huge amounts as loans. They have been diverted. Institutions have
served notices to the steel industry to bring back those loans for the purposes
for which they had been sanctioned. But I want to know from the Finance
Minister whether it has materialised. Sir, instead of using the funds for the
purpose for which it was sanctioned, it was deliberately diverted to more
lucrative lines like smuggling, real estate, etc. They may be confident that
they could earn more money and pay off the debt, but the situation may go
out of their control and they may not be able to control the situation. So, in
such an eventuality, the creation of NPAs will be on the higher side.

Sir, this aspect has to be carefully taken note of. The Finance
Minister has stated various factors such as inefficient management, obsolete
machinery, obsolete product, strained relations, shortage of power, etc. These
are the reasons which every industry will face. So, ultimately, what action
has the Government to initiate? In the Budget of 1999, the Finance Minister
went on record to say, "We will create the asset reconstruction companies." I
do not know how many banks have created them. In 1991 itself, the
Narasimham Committee had recommended the creation of ARC on the lines
of other countries like Japan which have promoted it. But, no action has been
initiated. Again the Verma Committee was appointed. The Verma Committee
also recommended the same thing. I do not know what constraints the
Government is facing in the creation of such funding system. Sir, when it has
proved successful in other countries and when we do not have any other
alternative, then why can't we adopt that method? I do not know the reasons.
The Finance Minister has to state these things. Sir, we have adopted socialist
measures. Sir, the NPAs, prior to the writing off of loans of Rs. 10,000, were
of the order of 60 per cent. After waiving of the loans, it
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was reduced to 30 per cent. If you see the percentage of the priority sector in
the NPA, the Government has to be more realistic in making advances.
Thanks to these loan melas, the banking industry has been brought to bottom.
...(Interruptions).. This is my opinion. I am stating the reasons. Sir, prior to
the writing off this or waiver of Rs. 10,000, the percentage of the priority
sector NPAs was 60 per cent. But, after writing off, it was 30 per cent. This
figure alone substantiates my statement. We should strengthen the industry.
We should not indulge in populist measures that destroy the system and the
industry. Sir, I want to make one suggestion. The reforms have to be speeded
up. This is high time that we did not brook any delay. The system has to be
strengthened. A number of recommendations have been made and the Finance
Minister is totally willing and a number of times on the floor of the House and
outside also he has gone on record to say, "We are going to implement the
reforms." But, no concrete measures have been initiated. We should make the
industry to adjust itself to this new environment which requires skill for
management to face new types of credit risk, market risk, risk of interest rate,
risk of foreign exchange, etc. These are the reasons because of which our
economy should be so resilient and our system should be so resilient that we
are able to absorb these risks and our industry is able to survive and compete
with the international standards. Especially this is more relevant when we are
on the verge of globalisation. One of my friends has said that we should
strengthen our DPS and the BIRF. The Board of Industrial Finance for
Reconstruction, BIFR, itself requires reconstruction. Sir, it is one of the
sickest organisations in the country. This has to be taken note of. There is one
more suggestion that I want to make. Sir, there are a number of vacancies in
the banks and the practice is that these banks are used as political
rehabilitation centres. For God's sake, do not do it. You send those persons
who have got integrity and who have some financial background so that they
can contribute to the development of the industry. Otherwise, the same fate
will follow as that had been following the banks earlier. There is one more
suggestion that I want to make. Sir, the legal system has to be strengthened.
Sir, to get a decree for realisation of a security, it takes eight years and again it
is subject to appeal. Unless you strengthen the legal system, it will be very
difficult to get recoveries.

One more thing I wanted to point out. It is about the secrecy clause
in banks. Sir, the secrecy clause in banks has to be changed. When I borrow
some amount from a bank, why should it be kept as secret? When you are
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advancing loans, you should act as a watchdog. But, while recovering loans,
you should act as a bloodhound. My request to the hon. Finance Ministry is
this. I am not criticising anybody. The present Government is not responsible
for the accumulation of the NPAs. This is the cumulative effect of so many
factors that have contributed. This is high time that the Government initiated
some concrete measures to curb this. It should be brought to the international
level of less then 5 per cent. Otherwise, the industry would collapse and the
economy would be ruined. The Finance Minister always used to say that the
fiscal deficit has become a villain. If necessary measures are not taken, the
NPAs would also become the villains of the banking industry. Thank you.

DR. GOPALRAO VITHALRAO PATIL (Maharashtra): Thank you
very much, Mr. Vice-Chairman, Sir. 1 am really happy to participate in this
very important discussion on an important financial matter. As everybody is
aware, the NPAs is a benign cancer effecting our financial system and the
banking system. Unless and until we take corrective measures, there is every
likelihood that it will have a malignant effect. Therefore, this is one of the
single-most important factors which is affecting the profitability of banks. At
present, the banking sector is very much increasing. The income of the banks
is increasing from Rs. 85,000 crores to 1 lakh crores. The assets of the banks
have increased from Rs. 7,00,095 crores to Rs. 9,50,000 crores. At the same
time, the NPAs are also increasing. It is Rs. 58,000 crores. This is a very huge
amount. I am not aware whether the NPAs of small banks are included in
this. For example, the co-operative banks, the rural banks and so on. So. the
first clarification I sought from the hon. Minister is, whether these NPAs of
Rs. 58,000 crores include the NPAs of the co-operative central banks, the
rural banks and the urban co-operative banks.

The second important clarification I sought from the Minister is,
what are the important causes for the NPAs? My friend has just mentioned
some causes. He has mentioned two or three causes. There were some
Committees appointed to find out the causes and, according to them, eight
causes were enlisted. For example, diversion of funds for expansion,
modernisation and setting up of new plants; time and cost over runs; external
factors like raw material shortage, raw material price escalation and so on;
business failure like product failure and so on; failure of non-payment of over
dues by other countries; recession in other countries and so on; the
Government policies like excise, import duty changes; different regulation,
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pollution control orders, etc. One important cause mentioned here is that of
willful default, siphoning of funds, fraud, mis-appropriation, and promoter-
management disputes. This cause, I think, is very important as has been
mentioned here with various tones. There is a collaboration of the ' officials
with the borrowers and this is one of the important causes for the NPAs. I am
doubtful whether any amount of change in the laws will eliminate this cause.
This factor must be looked into very carefully. Then, there are deficiencies on
the part of the banks in credit appraisal monitoring and follow-up, delay in
release of limits, delay in settlement of payments, subsidies, etc.

So, there are a number of cases pending in the DRTs, DSTs, and so
on. According to my information, about 11,700 cases are pending in the
DRTs. The funny thing is that only 1,045 cases have been decided till now,
and out of Rs. 8,867 crores, which are to be recovered, only Rs. 178 crores
have been recovered. And how much time it has taken. So, here, my
suggestion would be that you select 100 big defaulters and appoint courts —
whatever their nature may be -- and fix the responsibility on them of deciding
these matters within a time-frame. That would facilitate the recovery of debts
from the people who are indulging in such things. Another very important
which has been mentioned by many Members is, why this confidentiality
clause, or, the secretive clause is there in the banking system. It should be
done away forthwith and the law should be amended because when a small
farmer takes a loan from a bank, not only his name is notified, but his property
is publicly auctioned in the village. Everybody is very much concerned about
this. On the other hand, in the case of a big man, defrauding hundreds of
crores of rupees - the list is given here - his name is not at all mentioned. This
is something very surprising in our democratic system. Now, the CVC is
releasing the names of many bureaucrats against whom the CBI has levelled
charges, on the internet. Every day we read more and more names of these
people. Every day the website is increasing. So, why not the names of such
defaulters could go on the internet so that the whole nation knows their
names?

Another amendment is also needed in the law. That is a very large
issue, I think, it should be brought under the CrPC because this is an
economic offence. But economic offences are so large that when you defraud
hundreds and crores of rupees, you know how many children are deprived
from going to schools. That money could have been used for this

222



[14 March, 2000] RAJYA SABHA

purpose. Therefore, I feel that this should be brought under the CrPC. Here
also, penal punishment should be applied to such defaulters. This matter
should also be looked into by the hon. Finance Minister. So, in order to avoid
the shock-waves, affecting the system, the salvaging exercise should be
undertaken by the Finance Minister. With these words, I conclude, Sir.
Thank you very much.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): i find that
Dr. (Ms.) Selvie Das is here Dr. Selvie Das, you can rest for some time, and
then you can participate. Would you like to participate?

DR. (MS.) P. SELVIE DAS (Nominated): On which issue, Sir. I
have come just now.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Mr.
Bagrodia wants to make a few comments. You take some rest, and after that
you can make your points.

SHRI GURUDAS DAS GUPTA: Just one minute, Sir. Is it on
record? ...(Interruptions)... Is it the authenticated copy...(Interruptions)

THE VICE-CHAIRMAN (SHRI T.N. CHATURVED]I) : Yes, it is
on record that I had made a request. And you placed it. But, we have to get
the Chairman's order because as you know that is the procedure.
(Interruptions)

SHRI GURUDAS DAS GUPTA: That will be known only
tomorrow?

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Yes.

SHRI SANTOSH BAGRODIA (Rajasthan): Mr. Vice-Chairman,
Sir, thank you very much for giving me this opportunity. I think this subject
has been discussed threadbare by different Members. I just want to make one
or two points. Why these NPAs have happened during the last 50 years, or,
60 years? A number of times it has been noticed that the advances are not
given always on merit. As Gurudasji has been saying, I am not saying that
necessarily there is a real nexus, but definitely some undue influence is being
used. In the process, wrong people get the funds and the right people do not
get them. As a result, non-performing assests are created. Sometimes
Government policies are also responsible for that. For example, today, what
is happening in the sugar industry? Because of the Government policy, the
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import duty was not put up at the right time, and as a result, a number of sugar
industries have gone sick. So, like that, there are a number of reasons for
these non-performing assests. When these NPAs take place, the bankers are
also not really monitoring the industries properly. It is not only the question
of giving the money. Once the loans are given, they have to be monitored
property. But there is no monitoring. When the bankers find the industry is
going down slowly, day-by-day, they just keep quiet, and sometimes it has
happened that they have tightened their belt so much that they make the
industry further sick. Instead of giving them a little more assistance, they
make it sick. These factors, as a policy matter, should be looked into.

My colleague is not present here at this time. He has mentioned that
the percentage has gone down. It is not the question of percentage going
down. The question is that today the bankers are not giving any more
advances to these small-scale industries. There is no private sector in the
minds of the bank any more. The money is given only to the rich people; the
poor man, the man in the village, the man in the town is just not able to get
the funds. I am not saying that the funds should be distributed as a charity.
But there are a number of people, who deserve these small loans; and if these
small loans are properly monitored, I am sure the NPAs will be much lesser.
Sir, I do not want to take much of the time of the House because, I am sure,
our hon. Finance Minister will take some time, and then we are all ready to go
for the farewell party this evening. I will only request the Finance Minister to
please see to it that not only these NPAs come down, but the small borrowers
are also not made to suffer. That is the only point I wanted to make.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) : Before I
request the Finance Minister to give his reply, Shri Gandhi Azad, please.
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SHRI EDUARDO FALEIRO (Goa): Sir, I am on a point of order.
The List of Business mentions here that the clarifications will be taken up
before the House rises for the day. Does it stand?

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): 1
understand that there was a discussion on that and the sense of the House is
since there is a farewell function for the retiring Members, after the hon.
Finance Minister has given his reply, and a formal item, a Bill to be
introduced in the House by Shri Shanta Kumar, the House would adjourn.

SHRI YASHWANT SINHA: Sir, I am grateful to the hon. Member,
Shri Gurudas Das Gupta, for his farewell Calling Attention. I am sure,
notwithstanding the Statesman editorial, Mr. Das Gupta will return to
Parliament. We look forward to the day when we shall have his company
once again.
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Sir, this is indeed a very important issue. It is an issue which
concerns all the people of this country and the entire economic system. There
is no denying that fact. Therefore, I entirely agree with the hon. Members,
who have said that this matter should be tackled on a priority basis. I would
only like to say in the beginning that the DRTA(Amendment) Bill will be
coming before this House, perhaps tomorrow, if the Chairman so desires,
and we will have another opportunity to discuss the same issue.

I am sure the House will spend sometime and we will discuss isues
which might have been left out today. A number of other general issues have
been raised. The House is already in a farewell mood and mode, I would not
like to take the time of the House in replying to those general philosophical
issues. Shrimati Sarla Maheshwari is smiling. I was precisely referring to
some of the general issues that she has raised. I am sure, we will have enough
opportunities during the Budget debate to come back to those issues. I think
that will be the appropriate occasion for me also to put forth the point of view
of the Government in regard to those issues.

I will only make one general comment and that general comment is
let us not see the ghosts where they don't exist. For everything let us not
blame the IMF, the World Bank and the WTO. I think it is time to go out of
this very narrow mindset. There is no reason for a country like India to be
afraid or scared of any one of these organisations or their membership. We
arc not under an IMF programme. Therefore, IMF is not in a position to tell
us what we should do or what we should not do. Those days are gone. I hope
they have gone for ever. Similarly, we all know, the World Bank does not
dictate the policy. They give us some loans because we are members of the
World Bank. Those are assistances that they give for specific projects. For
the last two years there has been some decline in that also because of the
sanctions. We are aware of that.

We have discussed about the WTO in this House. I don't have to
take the time of the House. As far as the NPAs are concerned, let me make it
clear that NPAs are not the result of the liberalisation policies which were
started in this country in 1991. It is not because of liberalisation policy that
suddenly we have Rs.58,000 crores of NPAs. NPAs have been there from
before. What happened as a result of the liberalisation policies is that we
became aware of this fact that we have to look at the health of our financial
institutions. As I have said in my preliminary speech, the whole concept was
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brought to the forefront only in 1992. It was from 1993-94 that the banks
were required to start calculating and reporting their NPAs. Before that, there
could have been NPAs. But we were not even aware of how much NPA was
there for each bank and what was the prudential norm. Let me say that today,
we are far more aware and conscious of the need for the absolutely robust
health of the financial sector because it is the experience of all the countries
in the world of the global community that a problem will begin, a crisis will
begin if the financial sector is not up to the mark. What has happened in East-
Asia? The basic problem that took place in East Asia was the weakness of the
financial sector which could not tackle the crisis, which overtook the
countries of the region. Therefore, our concern is that our financial sector
should be absolutely healthy, in the pink of health. It is the prime need of the
hour. There is no way this country can afford to let the things drift. Therefore,
we have to do the prudential norms prescribed by the Central Bank, by the
Reserve Bank of India which compare with the best in the world.And we are
proud of the fact that we have now norms which are much better than most
developed countries also. We are continuously improving upon those
prudential norms year after year so that, as I said, we can bring the financial
sector to the pink of health.

Now, what has been the position? Sir, as I mentioned, it was not my
intention to conceal any figure from the House. But the fact is that ever since
we started on this in 1993-94, as a result of the steps taken by succeeding
Governments, NPAs both in the gross and net terms, have been going down.
These are the figures. In 1993-94, the NPAs were 24.78 per cent. In 1998-99,
that is, end-March, 1999, they were 15.89 per cent. The net NPAs in 1993-94
were 14.46 per cent. They have come down to 8.13 per cent in 1998-99.
Now, just as I am not taking the blame for the outstandings and the defaults
in bank accounts for all these years, I am also not taking credit for all this
decline. I am saying, it is as a result of the efforts made by succeeding
Governments that it has been possible for us to make this achievement. We
are aware of the fact that in our context, we have a norm of something like
four per cent. It will be our endeavour to take effective steps so that we can
bring the NPAs down to four per cent within a given period of time and then
take it further

From all corners of the House there was a demand, there was a
voice which came out, which gives the impression as if there are only a few
industrial houses which are responsible for all those NPAs and that we have
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to take them to the nearest lamp-post at Vijay Chowk and hang them by it.
Unfortunately, there is a rule of law in this country and howsoever I wish to
do this, I cannot. How do we tackle it? 1 referred in my speech, when we
started this debate. Sir, to the extending of the DRTs. What happened to the
DRTs? The DRT Act was declared ultra vires the Constitution, null and void
by the Delhi High Court in 1995. And the Subordinate Legislation Committee
of this House went into that question apart from the Expert Committees of the
RBI. We took a stay order from the Supreme Court and ensured that the
DRTs which had been constituted, continued to function. But, there were
infirmities in the law. Why are we amending the DRTA? We are amending it
in order to plug those loopholes and in order to strengthen the recovery
machinery, and it will be our endeavour to do exactly that.

Sir, now, I have these figures. And I am sharing them with the
House for the first time because these figures had not been arranged like this.
I got them from the RBI. What is the total NPA? It is Rs.51,000-odd crores
which is of the banks apart from the Rs.7000 crores which is of the financial
institutions. If we look at this. ..(Interruption).

SHRI GURUDAS DAS GUPTA: Totally, it is Rs.58,000 crores.

SHRI YASHWANT SINHA: Totally, it is Rs.58,000 crores. You are
right, Mr. Gurudas Das Gupta. It does not include the interest of this period
because once an account becomes an NPA, interest is not calculated. We do
not give up our claim to the interest. Whenever we drag the account to the
DRT or to any other court of law, the claim is filed for the entire amount of
principal as well as the interest calculated up to that point of time. So, interest
is not given up. But, according to the norms which have been adopted in this
country, the interest is not calculated. So, this is the amount on the day on
which they became NPAs. What do we mean by NPAs? This is a matter
which we have discussed in this House with reference to questions on earlier
occasions. An NPA is a sub-standard account; it is a doubtful account; it is a
loss account. These are the only three categories which constitute NPAs. A
sub-standard asset was an asset which had been in default, let us say, for a
period of less than 24 months.

From 1st April, 2000, we are going to make it eighteen months
because, we are, as 1 said earlier, improving upon our norms. So, what is the
percentage? For all public sector banks, it is 15.89 per cent, as I said. Out of
this, in the priority sector, our NPAs account for 43.71 per cent, the
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non-priority sector accounts for 51.89 per cent and the public sector
undertakings account for 2.89 per cent. This is the distribution. Let us take the
NPAs relating to non-priority sector. The large industrial sector has on NPA
of Rs. 12412 crore which constitutes 24 per cent of the NPAs; medium
industry, Rs. 7,262 crore , that is. 13.84 per cent. Now, I come to the NPAs
relating to the priority sector. Agriculture, Rs. 7095 crore accounting for
13.72 per cent: small-scale industry sector, Rs. 9,887 crore, accounting for
19.12 per cent, others Rs. 5,624 crores accounting for 10.87 per cent. When
all this talk of NPAs started in the wake of the CII report and there was all
this talk that the Government was about to close the banks, then I told the RBI
to get me the figure, how much is outstanding against what category and
class, all figures. These are the figures, which in all responsibility, I am
sharing with this House. Let me give you another set of figures. What is the
other set of figures? These figures do not relate to financial institutions.
Banks. Rs. 51,710 crore; NPAs up to Rs. 25,000/-, Rs. 5,143 crores, that is,
9.95 per cent; above Rs. 25,000/- but less than Rs. 10 lakhs, Rs. 10, 623 crore,
accounting for 20.54 per cent. 1 am referring to NPAs of Rs. 25,000/-to Rs.
10 lakhs because in the DRT Bill or the Act which exists, the Act which was
framed in 1993, you can only take to the DRT an account which has turned
into an NPA up to or more than Rs. 10 lakhs. Up to Rs. 10 lakhs, nobody
will be dragged to the DRT. That is not the intention. It is only of account-
holders who have borrowed more than Rs. 10 lakhs or those whose account
has accumulated to more than Rs. 10 lakhs that we will drag them to the DRT.

SHRI GURUDAS DAS GUPTA: For the money they have
advanced!

SHRI YASHWANT SINHA: The total amount outstanding which
has turned into an NPA. Now above Rs. 25,000/- up to Rs. 10 lakhs, 24. 45
per cent, from Rs. 10 lakhs up to Rs. 50 lakhs, Rs. 5,199 crore, that is, 10.06
per cent, from Rs. 50 lakhs to Rs. one crore, Rs. 3,534 crore, that is 6.84 per
cent, from Rs. one crore to Rs. ten crore, Rs. 14013 crore, that is 27.10 per
cent, from Rs. ten crore to Rs. 50 crore, Rs. 10017 crore which is 19.37 per
cent, from Rs. 50 crores to Rs. 100 crores, Rs. 1,777 crore which is 3.44 per
cent, and above Rs. 100 crores, Rs. 1401 crore which is 2.71 per cent.

SHRI GURUDAS DAS GUPTA: Mr. Finance Minister, according
to your statement, the larger amount is because of the big advance as per your
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percentage. I am saying "above one crore". From above one crore to fifteen
crores, you calculate; it is more than 50 per cent.

SHRI YASHWANT SINHA : No. I am only making the point,
responding to the sentiments expressed in this House, because I was worried
about it— you also know this—that it is the small man who is paying his
loans. That there are no defaults there, is not correct.

SHRI GURUDAS DAS GUPTA : No, no; it is true, but repayment is
more in the case of small loans. ...(Interruptions)...

SHRI YASHWANT SINHA : 1 am not entering into a dispute at all.
...(Interruptions)... 1 am not entering into that dispute at all. I am only
making the point..... (Interruptions)... Mr. Faleiro, I will yield, if you want,
but I am only making the point..... (Interruptions)...

SHRI EDUARDO FALEIRO : Sir, I just want to make a point, that
if we compare the number of people to whom loans are given, the number is
very small, and the amount of loan given is also small. That is number one.
Number two is, the large industrialists use the device of small- scale industries
to get loans. The large industrial houses have a lot of small scale industries to
corner the benefits meant for the small-scale industries, including loans.

SHRI YASHWANT SINHA : Sir, up to Rs.10 lakhs, it is a small
amount. Even for the SSI sector, it is a small amount of loan, and from
Rs.25,000/- to Rs. 10 lakhs, if you take every amount up to Rs. 10 lakhs, then
the outstanding is over 30 per cent of the gross NPAs. So, 1 am just saying,
let us clear our mind, our perception, about where the NPAs are outstanding,
which includes the large industries, which includes the medium industries,
which includes the small- scale industries, which includes the agricultural
sector. Everywhere we are confronted with the problem of NPAs, and
everywhere, we have to tackle the problem of NPAs.

SHRI GURUDAS DAS GUPTA : Mr. Yashwant Sinha, please yield
for just one second. ...(Interruptions)...
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SHRI GURUDAS DAS GUPTA : Sir, I have listened to you most
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carefully. According to your figures, the default beyond one crore of rupees
constitutes more than 50 per cent of the NPAs. According to your figures—I
have calculated- it is more than 50 per cent. More than one crore is more than
50 per cent of the NPAs. ...(Interruptions)...

SHRI YASHWANT SINHA : Here, I am not defending anyone.
SHRI GURUDAS DAS GUPTA : I know that.

SHRI YASHWANT SINHA : I am just saying that we must attack
the problem of NPAs, irrespective of the size of the loans. If we want to
tackle it. then we must tackle it, cutting across the sectors, cutting across the
quantam. Then really we will be able to solve the problem of NPAs.

Sir, responding, again, to Sarla Maheshwariji's point about the
public sector, nobody is condemning the public sector banks. Let us not have
this in our mind that the whole lot of things are happening because we are all
trying to condemn the public sector banks for their non-performing assets or
for their lack of efficiency. Sir, here are some figures. It is true that the public
sector banks started with a large NPA, and even in 1999, on 31st March, it
was 15.9 per cent. But let me give you the comparative figures. And there.
you will find that the public sector has acquitted itself creditable. When you
compare these figures, in respect of public sector banks, it is 15.9 per cent; in
respect of old private sector banks, it is 13 percent. ...(Interruptions)... It was
13 per cent on 31st March, 1999. It is not that the private sector banks have
been very well run and they don't have any NPAs. And what is worse, these
are increasing. It was only 10.7 per cent. It has gone up to 13 per cent in
1997-1999. I am comparing it for three years. In respect of new private sector
banks, it was 2.6 per cent in 1997; it was 5.7 per cent in 1999. In respect of
foreign banks, it was 4.3 per cent in 1997, and 7 per cent in 1999.

SHRIMATI SARLA MAHESHWARI : This is the progress!

SHRI YASHWANT SINHA : In private sectors banks, new private
sector banks, foreign banks, everywhere, the percentage of NPAs has been
going up It is only in the public sector banks that it has been coming down.
Let me make it clear .... (Interruptions)...

SHRI GURUDAS DAS GUPTA : It is nice to hear you!

SHRI YASHWANT SINHA : No; because you are always looking
at some imperialist, somewhere hidden. somewherehere...(Interruptions).
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You know ...(Interruptions)... That is why I am telling you that nobody is
against the public sector. I am saying this, that they have put in a very
creditable performance.

That is why this question about privatisation has been raised. I have
said it very clearly. I had said two things in my Budget Speech. 1 would like
to repeat them in this House. One is that, we are not going to close down any
bank, including the three weak banks. This is something which I have stated,
on the authority of the Government of India, in my Budget Speech. As owner
of the banks, we will recapitalise the banks. We will have a restructuring plan
and we are thinking also in terms of new mechanisms. We are thinking in
terms of a financial restructuring authority. If need be. we will supersede the
boards of these banks, in order to ensure that the restructuring plan goes
through in the manner in which we want it to go through, that is. on the
strength of the new authority that we shall create.

SHRI C. RAMACHANDRAIAH: Sir, are you
reffering...(Interruptions)

SHRI YASHWANT SINHA: No; Mr. Ramachandraiah. you had
referred to the Assets and Reconstruction Company. That is different. The
Narasimham Committee had not talked of an Assets and Reconstruction
Company, They had talked of an Asset Reconstruction Fund, which we have
not accepted. We have not accepted that part of the recommendation. As far
as the Assets Reconstruction Company is concerned, I had mentioned about it
in mv Budget Speech last year. We are in consultation with the RBI. We are
working on it and if we find it feasible that an Assets Reconstruction
Company will solve the problem of NPAs, then, we will create an Assets
Reconstruction Company.

SHRI GURUDAS DAS GUPTA: It will never be solved: it will
only be covered up.

SHRI YASHWANT SINHA: That is why I am saving that I am not
committing myself I had looked at it as a possibility. We are looking at that
possibility even today. There is a group of experts in the RBI which is
working on it. When we get the Report, we will decide whether want to set
up an Assets Reconstruction Company or not. But. in terms of the Verma
Committee's recommendations, which we have adopted in a modified form.
we are definitely thinking in terms of a financial restructuring authority.

234



[14 March, 2000] RAJYA SABHA

The other thing that 1 had said in my Budget Speech is in regard to
bringing down the Government's equity in the banks to less than 50 per cent,
that is, to 33 per cent, as the Narsimham Committee had suggested. Now,
there has been a point made here that we are privatising. Mr. Faleiro was
saying, 'How" can we keep the public sector character of the banks by
reducing our equity to less than 50 per cent?' There was also a fear expressed
as if we are going to disinvest our shares. Let me take this opportunity to clear
the misunderstandings and the mist in regard to this. There is no question of
disinvestment. That is not our plan of action.. It is not that we are saying that
we are holding some shares and we will go and sell them in the market. No.
What we are saying is that, earlier, when the then Government thought of
recapitalising the banks, we had. through a financial engineering strategy,
pumped in over Rs. 20,000 crore to recapitalise these banks in 1993. But we
also, simultaneously, amended the Bank Nationalisation Act to bring the
equity of the Government down to 51 per cent for all public sector banks, and
to 55 per cent of the RBI equity, as far as the State Bank of India was
concerned. Now, there are many banks. I am not referring to only these three
banks. There are other banks which are coming to us and saying, 'We are the
owners and we want to recapitalize. We are in need of recapitalisation." And I
have no hesitation in admitting that I am not in a position to give them any
money today because I don't have the money to give. Therefore, how do the
banks recapitalise? In the given situation, either we allow the banks to go sick,
or, we open a window so that they can recapitalise. And if they go to the
market and recapitalise, and if they raise the money from the market, it is
likely that our shareholding in those banks might come below 51 per cent. I
have said, ' How can this happen?' It will happen in the same way in which
bank nationalisation took place. There is an Act and I will come before ,
Parliament with our amendments to that Act. In that Act, I will clearly say that
the public sector nature of the banks will continue. Now, the public sector
nature of the banks gives us certain powers. We will retain those powers
because it will be through an Act of Parliament. And that is how the public
sector nature of the banks will be protected, despite the fact that the
shareholding will be brought down below 50 per cent, and because of this
fact, the rest of the shares will not be strategically held by any other party.
They will be widely dispersed and held by the people of this country.

SHRI GURUDAS DAS GUPTA: Let us disagree with him.

...(Interruptions)

235



RAJYA SABHA [14 March, 2000]

SHRI YASHWANT SINHA: I am only responding.
... (Interrupt ions) ...

SHRI GURUDAS DAS GUPTA: I am not interrupting you. But let
us disagree with the formulation that the public sector character can be
maintained by having recapitalisation in the way in which you are suggesting.
Let us disagree.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): It is a
matter of opinion. That is all.

SHRI YASHWANT SINHA: Sir, it is a matter of opinion today.
Tomorrow, it may be a matter of law. Then there will be no disagreement.
This was a response to the question of privatisation. I am repeating once
again, with all the emphasis at my command, that we are not thinking in terms
of privatisation; we are not thinking in terms of disinvestment. What we are
thinking of is only a manner to be able to help the banks to get their
recapitalisation needs fulfilled.

Now, Sir, Gurudas Das Guptaji raised a point about special audit of
the banks. He said that the auditors were under the influence of the Boards
and, therefore, they were not doing their job. You were the Comptroller and
Auditor General of India and you know how things work. We were all
together in the JPC which went into it. But what is the present arrangement?
The present arrangement is that the CAG, the Comptroller and Auditor
General, prepares a list of eligible firms. There is a committee comprising the
Comptroller and Auditor General, the RBI and the Government of India
representative; all the three. They sit down and decide the objective criteria on
the basis of which the selection of the audit firms can be made. Then the RBI
allocates the auditors to the banks. The Bank Boards-there are Bank Boards—
have to complete the formality of appointing the auditors. Therefore, the
auditors have no reason to be beholden to the Bank Boards. It is wrong to say
that they are acting under pressure or at the behest of the Bank Boards. They
are indpendent and they are performing their functions quite satisfactorily.

SHRI GURUDAS DAS GUPTA: On how many occasions have the
audit reports to be changed? You remember.

SHRI YASHWANT SINHA: Now, Sarla Maheshwariji talked of
what happened in 1951. You are talking of what happened in 1991. But let
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me say, much water has flown down the Ganges and Yamuna since then.
Today, we are living in an age and time where things have altered materially.
You are also aware of it, Gurudasji; so am I.

Mr. Faleiro has raised an issue in regard to the functioning of the
SLBCs. 1 remember, the other day also he raised that point. I had assured him
then that between my colleague, Mr. Vikhe-Patil, and myself, we will find
time to go to the lovely place called Goa and we will hold SLBC meetings
there so that we can take care of the concerns that Mr.Faleiro had expressed
in this House twice. But let me assure the House, between my colleagues in
the Ministry of Finance and myself, we have been making it a point to go to
State capitals and attend personally the meetings of the SLBCs in order to
ensure that the SLBCs function properly.

SHRI EDUARDO FALEIRO: Thank you.

SHRI YASHWANT SINHA: Sir, I would like to end by saying that
as far as the problem of NPA is concerned, ....(Interruptions)...

SHRI GURUDAS DAS GUPTA: What about the secrecy clause?

SHRI YASHWANT SINHA: All right. It was coming to 5 o'clock.
Therefore, I thought, maybe, I would skip it. But, all right. On the secrecy
clause, let me state the position of the Government as candidly and as
transparently as possible, that is, the RBI has taken legal opinion. That legal
opinion says that according to the existing provisions of the laws in this
country—there are various laws which are governing it—and according to the
well-accepted international practice, you cannot disclose the transactions of a
client. This is the present legal position. But let me also tell you that the RBI
has issued instructions to all the banks in October, 1999, which is long before
all this started. In October, 1999, they had issued instructions to this effect.
That if somebody comes to a bank and asks for a loan, they can ask that
corporate or individual to give an undertaking, in writing, to the effect that if
there is a default in the repayment of that loan, they will have no objection to
the account being made public, to the default being made public. Here, I
would like to remind the House through you, Sir, that the list of all those
cases - of all accounts which are in arrears, above Rs. one crore- has been
submitted to the court, including the DRT. Every six months the whole list is
published and put up in the library of Parliament. So, that is not a secret. That
accounts for a bulk of the NPAs today. The only point I am making.
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Sir. in all humility, is that this touching faith that we are showing, that once
an NPA. an account, becomes public knowledge, then the fellow will feel so
shamed that he will run and make the prement - this is something that is
difficult to share. Because most of the NPAs are already in public domain...
(Interruptions)

SHRI GURUDAS DAS GUPTA: That is understandable. But the
question is, dispensing with the secrecy clause will give a definite signal to
the country. ! Interruptions)

SHRI YASHWANT SINHA: Hanging everyone who goes to the
bank asking for a loan, by the lamp post in Vijay Chowk will...(Interruptions)

SHRI GURUDAS DAS GUPTA: No. no. You are afraid
of...(Interruptions)

SHRI YASHWANT SINHA: No, I am not. ...(Interruptions)... As
long as I am in this responsible position, let me state my position very clearly
that I will do nothing which will destroy the banking structure of this country.
I will not do...(Interruptions)

SHRI GURUDAS DAS GUPTA: It is an absolutely arbitrary
assumption. (Interruptions)

SHRI YASHWANT SINHA: I am all for taking the defaulters to
task. 1 am all for giving them the maximum punishment.(Interruptions)

SHRI GURUDAS DAS GUPTA: Are you going to make it a
criminal offence'?(Interruptions)

SHRI YASHWANT SINHA: It is already a criminal offence.
(Interruptions)

SHRI GURUDAS DAS GUPTA: No. it is not so.(Inlerruptions)

SHRI YASHWANT SINHA: No, no. It is already a criminal
Offence. (Interruptions)

SHRI GURUDAS DAS GUPTA: It is not a criminal offence. It is a
civil suit. (Interruptions)

SHRI YASHWANT SINHA: The banks can bring them to book. If it
is proved that there is a violation of the contract the bank can take them to
task. (Interruptions)
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THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): It is a
question of legal opinion. (Interruptions)

SHRI YASHWANT SINHA: 1 quote Mr. Gurudas Das Gupta. He
was reading in this House the list of defaulters, without confirming what he
was saying. He mentioned certain names. Do you think they are going to pay
tomorrow because you have mentioned their names in the
House.(Interruptions)

SHRI GURUDAS DAS GUPTA: This is not the
point.(Interruptions). The Government must do the job of letting the people
know who are the defaulters. Why should we stop...(Interruptions) Whether
the\ are repaying or not. it is not the questionon.( Interruptions)
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THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Gautamji.
the hon. Minister can himself reply to whatever.. (Interrupt ions)

SHRI YASHWANT SINHA: Mr.Gurudas Das Gupta will kindly
recall that 33 criminal cases have been filed, so far as the Indian Bank
accounts are concerned. So, where does it say that these cases cannot be
filed? (Interruptions)

SHRI GURUDAS DAS GUPTA: It is selective (Interruptions)

SHRI YASHWANT SINHA: It is not a question of selection.
(Interruptions)

SHRI GURUDAS DAS GUPTA: Criminal cases are
selscted.(hterruptiom) Default in repayment of bank loan should be made a
criminal offence..(Interruptions)

SHRI YASHWANT SINHA: 1 have no objection. (Interruptions) 1
am saying that I will not go beyond the existing law. There is no way in
which sub-standard, doubtful and lost assets will make all those cases a
criminal offence. Was Mr. Virumbi not talking about mala fide and bona
fide? Have I not. in the beginning, said that there could be a number of
reasons as to why an account could not be made public?(Interruptiom)

SHRI GURUDAS DAS GUPTA: Let the court judge whether it is a
wilful default..(Interruptions)
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SHRI YASHWANT SINHA: There is nothing...(Interruptions)

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) : Mr.
Gurudas Das Gupta, this cannot be settled by an argument of this kind.

SHRI GURUDAS DAS GUPTA: I agree, Sir.

SHRI YASHWANT SINHA: Sir, the only definition of NPA, that I
know of, is, substandard, doubtful and lost assets. All of it is not mala fide; all
of it is not wilful. Let us not try and tar everything by the same brush. This is
the humble request that I am making. Sir. I have talked of Credit Information
Bureau, in terms of instructions issued by the CVC. Already, the banks are
exchanging information about the accounts which are having a default of
above Rs.25 lakhs A lot of information is now flowing between the banks and
the financial institutions. We also have the group approach, the consortium
approach, and a lot of information is being shared. Let me tell you that this is
a very important input in the decision making process, so far as the banks are
concerned.

My last point is this. I have two former Finance Ministers sitting in
this House. There has been a very healthy tradition in the Finance Ministry
that we do not interfere in the day-to-day functioning of the banks. I am not
concerned about to whom the bank has given loan and to whom it has not
given loan. This is my stated position. There is no way this Government is
going to delve into the affairs of the banks and say that you should give this
loan and you should not give that loan. Banks will take this decision
according to their own best commercial perception and they will also take the
responsibility for that. Therefore, whether it is a willful defaulter, a defaulter
who has not paid his dues, or a bank official in collusion. I am stating
unambiguously on the floor of the House in all seriousness that the
Government will come down heavily on both of them so that NPAs are
reduced. We are going to spare nobody, whether they are from the banks or
from the account holders. That is all I have to say.

SHRI GURUDAS DAS GUPTA: Sir, the reply is very shocking.
The Government does not show the will and the commitment to recover the
loan as vigorously as it should do. I am extremely sorry. I must say that the
reply of the hon. Minister is very shocking.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Mr. Gupta,
your Calling Attention has served a very important purpose. That should give
you a lot of satisfaction. The Minister has responded to you.
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